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Mr. Speaker: Tnat will be done. If 
it has not come up before the Com
mittee, it will come up before it on 
),(onday. 

Shri Braj Raj Singh: You had as
lOured us in the House that you shall 
be giving some time for the discus
sion of the motion for sugar distribu
tion and export and all that. May I 
suggest that it may be joined with 
this and some more time may be 
allotted for it? 

Mr. Speaker: Very well, let us see. 

Shrl Khushwaqt Rai (Kheri): Sir, 
hav.' received a letter from the 

Private Secretary to the Minister for 
Parliamentary Affairs saying that 
along with the discussion on this re
solution about the cost structure of 
sugar there will be a discussion on 
sugar also. Now the Minister has 
gone back on that. I would submit, 
Sir, that the sugar situation in the 
country and the cost structure of 
sugar may b" taken up'together and 
three hours may be allowed for thal 
discussion. 

Mr. Speaker: Hon. Members want to 
settl c things on the floor of the House, 
why can't they ask the Minister also? 

Shri Khushwaqt Ral: He has writ: 
ten to me that both wiII be taken up 
together, whereas now he says that 
only the cost structure will be dis
cussed. 

Shrl Naushlr Bharucha (East Khan-
desh): May I submit, Sir ..... . 

Shri Satya Narayan Sinha: I have 
put down here a discussion on the re
port. I' do not follow what more the 
hon. Member wants. 

Mr. Speaker: He wants the dis
cussion to include the sugar situation 
ill the country also and not only the 
cost structure. 

Shrl Satya Narayan Sinha: That 
will also be discussed along with the 
resolution if you permit, Sir. 

in Assam 
Shri NarayanankuUy Menon 

(Mukandapuram): May I know, Sir ... 

Mr. Speaker: Ord2r, order. A 
motion has been tabled. I do not find 
any amendment on the Order Paper. 
No amendment has been tabled to the 
motion. I won't allow any oral am
endment to be made. 

The question is: 

"That this House agrees with 
the Fifty-fifth Report of the Busi
ness Advisory Committee pre
sented to the House on the 2nd 
September, 1960." 

The motion was adopted. 

11.23 hrs. 

MOTION RE: SITUATION IN ASSAM 
-Contd. 

Mr. Speaker: The House will now 
tak~ up further consideration of the 
following motion moved by Shri 
Jawaharlal Nehru on the 1st Septem
ber, 1960, namely:-

"That the situation in Assam 
and the Report of the Parliamen
tary Delegation thereon presented 
to the HOUse on the 30th August, 
1960, be taken into consideration." 

Shri A. C. Guha may continue his 
speech. 

Shrl Basumatarl (Goalpara-Re
served-Sch. Tribes): Sir, I want to 
make a submission. 

Mr. Speaker: No, Sir. I am sorry. 
Shri Guha. 

Shrl A. C. Guha (Barasat): Mr. 
Speaker, Sir, yesterday I was refer
ring to what the States Reorganisa
tion Report has mentioned about 
Assam. The report has stated about 
the tendency towards Assamisation. 
That has been practicaIl7 the bane at 
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the politics of Assam. The report hal 
also stated in another connection that 
unless one language group consists of 
at least 70 per cent. of the total popu
lation that language should not be 
made the State language for that 
State. That is why all these troubles 
about the Bengalis have been started 
in Assam i.e. to raise the percentage 
of Assamese ~nd to reduce that of the 
Bengalies. 

Sir, it is no use finding fault with 
the young men of Assam, because 
they are as good or as bad as the 
youngmen of other States. But they 
have been nursed on this ideology, on 
this intellectual food, that Assam is 
only for the Assamese and anybody 
who is not speaking Assamese is a 
stranger to Assam. This House will 
be surprised to know that even the 
Governor of Assam in his inaugural 
address to the Assam Assembly after 
independence referred to the Bengali 
as "the stranger in our midst" and he 
appealed to the Assamese to give a 
fair deal to the "stranger in our 
midst". This is the attitude of the 
intellectuals of Assam. The entire 
Press, the literature, the administra
tion and even historical research work 
in Assam was conduct~d on this line. 
That is why this generation of young 
men has come to believe that Assam 
is meant only for the Assamelll!
speaking population. 

Sir, this generation of young men 
and the entire intellectual and educat
ed people of Assam have to disabuse 
their minds about this idea. They 
should think that Assam is a compo
site State, a heterogeneous State. That 
has been referred to by the States . 
Reorganisation Commission. That hal 
been referred to even by the Ajit 
Prasad Jain Committee. The Prime 
Minister also referred to the fact that 
Assam is a multi-lingual State. That 
fact has to be recognised. 

Even yesterday there was a demand 
from some Assamese-speaking Mem
bers that Assamese lanruage must b. 

the State language of that State, 
whereas, on the othEr side, that young 
han. friend of ours, Shri Hoover 
Hynniewta emphatically declared that 
the tribal people would not accept 
Assamese as the language for the 
State. Similarly, Sir, the Bengalies 
of Cachar have also their obj ection to 
the imposition of Assamese as the 
language of the State. I can under
stand the feelings of the Assamese 
there. I appreciate their natural 
desire about their language. 

Sir, it was an evil day for India 
that we formed our States on linguis
tic basis. Every State has got its own 
language. Naturally, the Assamese 
people can expect that their language 
also should be the language of their 
States. That is a natural expectation 
and ambition. I do not know how the 
Central Government will satisfy their 
ambition. But the problem is really 
difficult there. Jf they had proceeded 
more tactfully, on a policy of concilia
tion and not followed a policy of forced 
Assamisation, I think the difficulties 
would have been reduced to a great 
extent and the task would not have 
been so difficult for them. 

Shrimati Ma1Ida Ahmecl (Jorhat): 
May I say, Sir ..... . 

Mr. Speaker: Order, order. He ia 
not yielding. 

Shrimati Mafida Ahmed: Shri Guha 
is referring to Shri HynniE:wta and 
said, he said that Assam ..... . 

Mr. Speabr: Order, order. What is 
the meaning of this? I would not 
allow this sort of interruption, unless 
it is a point of personal exphmation. 

Shrimati Ma8da Ahmed: Just now 
I learnt, Sir, that I shall not be allow
ed to speak because I happened to 
be a member of the delegation. I 
would, therefore, request you to 
allow me to make some clarification. 

Mr. Speaker: Order, order. There 
is no good asking any clarificatio13 
from him. The han. Member will 
kindly resume her seat. 
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Shri A. C. Guha: Sir, on the first 
day of the debate some mention was 
lIlade about a novel Matikar which 
means: "To whom belongs the land". 
This novel book is an indication of the 
attitude of the Assamese speaking 
people base on the agrarian movement, 
but what apparently is the theme of 
that book? My han. friend, Shri Basu
matari tried to explain that it was a 
book on community dev~lopment. Sir, 
there is a song in that book. Young 
lIlen were asked to stand in a line 
with bows and arrows in their handa 
and they sang this song:-

Bengal Kheda Bhai, Bengal Khecla 
Assam Desar Para Bengal Kheda 

It means: "Drive out the Bengalis, 
drive out the Bengalis, drive out the 
Bengalis from Assam." 

Bideshi bangate desh lutite Dhan 
sampad sak!o hariZe 

It means: '"!'he foreigner Bengali 
bas been plundering the country and 
ltealing away all our wealth." 

Shri Tyagi (Debra Dun): When W8ll 

it published? 

Shri A. C. Guha: It was pUblished 
in 1957, and it ran into more than 
one edition. 

Shrl Basumatarl: Sir, he should not 
misquote the book like that. It does 
not mean: "Drive out thtf Bengalis". 
If you look at the meaning you will 
find what actually it says. It says 
that all Bengalis, non-Bengalis, the 
tribals and others should all join to
gether ami cultivate the land in a 
co-operative form. That is the mean
ing. Why should the meaning be dis
torted? 

Mr. Speaker: Order, order. He 
Ipoke already. He cannot have a 
second chance. 

Shri Basumatari: Why should he 
distort and twilt the meanin, of that 
book in that way, Sir? 

Shrl A. C. Guha: Sir, I am nol 
s1;j.ting all these things in a spirit of 
acrimony or to score a point on Assam. 

Shri Narasimhan (Krishnagiri): Sir, 
the hon. Member may be requested to 
place that book on the Table of the 
House. (Interruptions). 

Shri Braj Raj Singh (Firozabad): 
Sir, I rise on a point of order. With
in this House, Sir, is it· permissible 
for any han. Member of the House, 
howsoever high he may be, to threatea 
another han. Member of the House. 
(Interruptions) . 

Shri Raghunath Singh (Varanasi): 
The leader of a party has gone to a 
member of that party. 

Shri Basumatari: What I have stat
ed is the actual meaning. He has 
misinterpreted it. 

Mr. Speaker: Order, order. Will he 
resume his seat or not? I think I wiD 
be obliged to ask him to keep out 01 
the House if he persists in this kind 
of talk. I have seen him repeatedly 
doing this. He indulged in the same 
kind of interruption yesterday alsa. 
Yesterday he came from the last seat 
to the first seat. Today also he w 
doing the same thing. I cannot alloW' 
this kind of thing to go on. 

Now, there is no point of order ill 
this. I expect, on the other hand, the 
leader of every group to control the 
Members of his party, otherwise we 
cannot get along (Interruption). One 
or two opposition groups evidently de 
not feel their responsibility. They 
must control their own following. I 
welcome this kind of assistance 80 tar 
as it is possible. 

NoW', Shri Guha may proceed (In. 
terruption) . 

Shri Ran«a (Tenali): Let us provide 
a bow and arrow to the Prime lIink-
ter also (Interruption). 

Mr. Speaker: I can't heac-SlI.ri 
Guh •. 
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Shri A. C. Guha: Sir, am stating 
this not in a spirit of acrimony or for 
scoring point over Assam. 

Shri Basumatari: Sir, I was not 
threatened by the Prime Minister, he 
simply wanted me to resume my seat 
and I did so. 

Mr. Speaker: Order, order. Will he 
keep quiet or not? 

Shri A. C. Guha: I am stating this 
simp'y with this idea that the House 
should know the real problem, the size 
and enormity of the problem. It is 
no use indulging in some truism that 
integrity of India sh(>u!d be main
tained. If this House allows certain 
things which undermine the integrity 
of India, then, certainly, it is no use 
uttering those truisms and those good 
wishes. That is why I am bringing 
this thing to the notice of the House. 
I am not saying this in any spirit of 
anger; if anything, I am only saying 
this with a spirit of agony and pain 
that these things should have happen
ed in any part of India. It is an omi
nous sign for the integrity of India. 

Sir, the Jain Committee has men
tioned about the procession in Shil
long. He has mentioned in the re
port a phrase said to have been 
uttered there. He has said that the 
Assamese language has been called the 
"donkey's language". I am not sure 
whether that phrase was uttered or 
not, but simi'ar and far more objec
tionable abuses were being hurled 
upon the Bengalis by the Assamese. I 
have got printed things, hand bills 
and notices, with me, but I do not like 
to disclose them and mention those 
things here. But about the procession, 
the convener of that procession, Mr. 
T. W. Pakyntein, wrote a letter in 
time to the ashamed citizens of Shil
long expressing his regret if anything 
like that has happened in that pro
cess:on. I can place the letter on the 
Table of the House. This letter was 
suppressed by the Assam press. This 
was not read at the public meeting, 
which the Assamese convened after
wards. I am lOrry that the parUa-

mentary delegation also did not refer 
to this letter. That gentleman ex
pressed his sincere regret if such a 
thing had happened and if such a 
thing had been uttered about the 
Assamese language. He was sure that 
there was no such intention in the 
minds of the organisers, namely, ~ 
utter those words. 

Then, it has also been mentioned 
that the trobubles started from the 
4th July. I have got a list. From 
26th June to 3rd July, there were 
at least 11 0 cases reported to the 
police. The police had taken cogniz
ance of these 110 cases. There must 
have been many more cases wh,ch 
were not reported to the police. So, 
up to 3rd July, starting from the 26th 
June, within seven days, there were 
at least 110 cases reported to the 
police who took cognizance of them. 
Some of the cases were of a serious 
nature; perhaps my hon. friend 
Pandit Thakur Das Bhargava may be 
able to decide about the seriomnesB 
of these cases and to explain the .. ele
vant sections of the Penal Code. I am 
not a lawyer. But I am told that 
some of the cases were molestation of 
women and one case was of rape. 

So it is not quite correct to say that 
the trobules started only from the 4th 
July. The troubles started long be
fore that. The troubles started when 
our hon. friend Shri Feroze Gandhi 
went to Assam by the end of April or 
early in May. I think he went there 
on the 21st April in connection with 
the work relating to the Assam refi
nery. I am told by Shri Feroze 
Gandhi that there were only about 40 
Bengali-speaking employees out of a 
total of 400 employees and they were 
all permanent residents of Assam. 
Still, my hon. friend Sh .. i Hem Barua 
has told Shri Feroze Gandhi that these 
40 people also, out of 400 employees, 
should be removed from the service of 
the Assam Oil Refinery. 

Shrl Jalpal Sinp (Ranchi Wesl-
Reserved-Sch. Tribes) I want to as
list my hon. friend on the other side, 
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because Shri A. C. Guha has said 
something that could be very badly 
misunderstood. He said that the 
trouble slarted when Shri Feroze 
Gandhi went there. It would mean 
that Shri Feroze Gandhi started ill 

Mr. Speaker: I do not think he 
understands it in that way. 

Shri Jaipal Singh: It would be mis
understood. 

Mr. Speaker: It would not be mis
understood. Everybody wlderstands 
Shri Feroze Gandhi. 

Shri A. C. Guha: This present gene
ration of young men has been nursed 
on the idea that Assam is the land 
only for the AS3amese-speaking peo
ple. Their mend has to be disabused 
of it. Since the day when Sil1'i 
Chaliha assumed charge of the State 
of Assam, he has been tr~ ing to im
prove things. In fact he has changed 
some of the rules and regulations. 
That is why the demonstrators, along 
with the demand for the blood of the 
Bangalis, have also demanded the 
blood of Shri Chaliha. One of the 
war-cries was, not only should Shri 
Chaliha resign but also the blood of 
Shri Chaliha should be shed. 

Only from the 1st September, the 
Students Demand Week was schedul
ed to be started, but fortunately, the 
Assam Government has banned it. 
What were the demands scheduled for 
that week? One of the demands was 
that Assamese should immediately be 
made t.!le State language. Then, Shri 
Chaliha should resign. What is the 
offence of Shri Chaliha? Because he 
has been trying to be more liberal and 
was trying to adopt a wiser policy 
as regards the future of Assam! That 
the Chaliha family has intermarriage 
with Bengalis was, perhaps, another 
oftence. That is why the chauvinists 
have been trying to dislodge or dis
credit him. It is no use denying the 

fact that some elements in the Con
gress were behind this trobule; some 
elements in all other political parties 
were also behind this trouble. It is 
for all these parties to see that all 
these elements are exposed and pro
per action taken against them. 

Shri Ram Sewak Yadav (Bara
banki): Which are those parties? 

Shri A. C. Guha: That is why w~ 
demand that there should be an en
quiry, as Acharya Kripalani has sa.d. 

Now, if he wants his party to be 
thoroug·hly examined, I say that lhe 
acti':ities of all parties should be EX-
amined. It should also be the concern 
of the Congress organisation to set' 
that the Congress is cleared of all 
such elements who may be lurking 
there with sinister motives and who 
may be trying to create trouble with
in the two sections of Assam. 

An HOD. Member: What about the 
Communists? 

Shri A. C. Guha: All the parties 
which have been indulging in inrla
mmatory speeches. I can also admit 
that none of the political leaders 
would have expected or apptehended 
a rising of this nature, a holocaust of 
this size and dismension. But they 
created all the trobule. These include 
the Congress, the PSP, the Commu
nists and all other parties. There is 
another party, the RCPI, which is not 
represented in this House. 

Sir, I shan not speak about the in
cidents that have taken place. These 
are horrible stories. Much has been 
said about tthem. In the Jain report 
also, there is a clear indication of the 
nature of the incidents, and I think 
that the enquiry whiCh the Prime 
Minister has announced in this HoUR 
will disclose all the.qe things. 

I should like to mention at least 
one case of these incidents. There 
was an old uhram-flhe ashram of 
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Swami Nigamanand a religious insti· 
tution. Even from our good old days, 
we were reading books of Swami 
Nigamananda about the training of 
men into nationalism and into lile of 
purity and truth as propagated by 
this ashram, among other things. That 
ashram has been working there for 
more than 60 years. That has been 
ravaged and destroyed. To what low 
level this fury could have dragged 
t.'lem down! I do not know the ex
act value of what has been destroyed. 
But I am told that the loss would run 
to several lakhs of rupees. That reli
gious institution, doing social work, 
also fell a prey to the linguistic 
chauvinism exhibited by the demon
strators. I am also told that certain 
other Hindu temples belonging to the 
Bengalis have been desecrated. 

Yesterday, Shri A P. Jain inter· 
rupted in the course of a speech and 
said that in Cachar some houses be· 
longing to Assamese.speaking had 
been burnt. I am told that not a 
single house belonging to Assamese
speaking people within the district of 
Cachar was burnt. I think I can quote 
the authority of Shri Ani! Kumar 
Chanda for this, as he belongs to 
Cachar and knows things there much 
better t..'J.an Shri A P. Jain is expect
ed to know. I think Shri A. P. Jain 
should not have made such a state
ment without ascertaining the proper 
facts about the situation there. 

Another thing has been said in 
defence of the Assam Govenunent, 
namely, that Shri Chaliha fell sick 
and t..'J.e next man in the Ministry, 
Shri Fakruddin Ali Ahmed and also 
the Chief Secretary, were away in 
Kashmir. Shri Chaliha fell sick on 
the 6th July and Shri Fakruddin _ ... 11 
Ahmed left Assam on the 25the June 
and came back to Assam either on the 
5th or on t..'J.e 8th July. So, there 
was practically no gap between the 
illness of Shri Chaliha and the ~e
turn of Shri Fakruddin Al! Ahmed. 
Why then could the Assam Goyern
mant not act in the matter? Of oourae, 

1 do not accept the premise that the 
absence of Shri Fakruddin Ahmed or 
the illness of Shri Chaliha should 
have immobilised the As:;am Govern
ment completely. That cannot be any 
excuse for their complete inactivity 
and, in certain cases, also for COll

nivance in the activities of the de
monstrators and trouble-makers. 

Mr. Speaker: The han. Member'. 
time is up. 

8hri A. C. GBba: I am finishing with 
one more point. As the Assam Gov
ernment have failed, similarly, the 
Central Government have also failed. 
I do not command the eloquence of 
Shri Tyagi, my han. friend sitting in 
front of me, but I share his feelmgs 
that the Central Government has 
failed in taking steps in time. Simply 
sending the army is not enough. At 
whose disposal was it placed? If the 
army was placed at the disposal of 
the State Government, to be moved 
only on request of the State Govern
ment then it was no use sending the 
arm;, bec~use the State Government 
did not take any action. So, the Cen
tral Government and the intelligence 
department of the Central Govern
ment have also failed in this regard. 

BefMe I resume my seat, I woule! 
like to make an appeal to this House: 
that we should consider what man has 
made of man. We should think of the 
thousands of terror-striken of uproot
ed men in Assam. I think it is W ords
worth who in one of his poems, has 
said: ''What man has made of man". 
I should like to remind this House 
of what the well-known Vaishnava 
poet of Bengal, Chandi DR! said. He 
taught us: 

~=(~~, ~~~~~, 
m ~:m:t 

"Hear, ohl Brother, man! Over every 
thing elae is man true; There is noth
in. above rna"." 
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Man ~hould not be sacrificed in this 
orgy of linguistic or sectional fanatic
ism; man has to be saved. All othel" 
developmental works go to not-hing if 
man cannot be protected and if W8 
cannot produce the true type of man 
and humanity in India. 

Shri Narasimhan: I would like to 
ask two questions before the hall. 
Home Minister starts, so that it may 
be easier for him to answer. The first 
question is, would it not be better to 
put the refugees in Cachar area where 
the Bengali population is predomin
ant, instead of their being kept in 
Bengal? Secondly, what use did t.he 
Government of India make of ihe 
agency of the Governor of Assam? 
Why was any role not assigned OT 

played by him? 

The Minister of Home Affairs (Shrl 
G. B. Pant): To both these questions 
I think I might reply just now. The 
people who have gone from Bel:gai 
to Assam should be rehabilitated in 
their original homes in Assam. It 
would not be fair to ask them to 
change their home State and be re
moved to another place. So, every 
attempt will be made by Govern
ment to see that they are properly 
and safely rehab!Utated in their ori
ginal homes. 

As to the other question, the Gover
nor of A~sam hns been quite active 
and he has been co-operating with the 
Government and using his own ex
perience, resources and whatever be 
has attained in the course of his long 
service for the solution of the diffi
eulties which have faced Assam in 
J'ecent months. 

Sir, I should like with great respect 
~ express my appreciat;on of the 
manner in which this debate has been 
conducted in this House. Han. Mem
bers have expressed their views and 
also offered their criticisms wherever 
they thought necessary without acri
mony Dr rancour and they have spoken 
with candour, with vigor and many 
with marked eloquence. That th:s 
House should be able to conduct its 

proceedings on a ticklish subject of 
this character with such dignity and 
decorum is a tribute to the discipline 
that we have acquired in runnir., 
democratic institutions. For that, the 
House, and you in particular, deserve 
congratulations, if 1 may say so, though 
the subject is a very painful O'le, 
which We are dealing with just now. 

While opening the debate, the 
Prime Minister dealt with the various 
aspects of this problem and madE< an 
author:tative statement. So, it is not 
necessary for me to repeat in subs
tance what he has already dated. My 
friend, Shri A. K. Sen, who Itas spent 
a number of days in Assam, doiIig 
everything possible to help thOSe who 
had suffered and to bring about an 
atmosphere which would facilitate and 
accelerate the process of rehabilita
tion and has instilled a sense of s'"cu
rity, has also given his views and 
impression. in a very eloquent and 
lucid manner. I hope, in the circum
stances, I will not take a long time 
of this House. 

J should like to express at the out
set my grateful appreciation of the 
pains taken and the thought bestowed 
on this subject by the Members of the 
Parliamentary Delegation. Their re
port is a weighty document and I "I11l 

really thankful to the leader and to 
the other Members for the strenuous 
time that they spent for more than a 
fortnight continuously. They were 
out of Delhi for nearly 12 days and 
during all the time that they were 
out, they were running from place to 
place and hardly had any hours for 
taking rest or even for sleep. Su, the 
report that they have presented bears 
the imprest of the manner in whicJa 
they have dealt with the various issues 
in a dispassionate and detached way. 

'I was sorry that some of the hon. 
Members found fault with this report. 
It is open to anyone to agreE: or to 
diiiagree with any of the proposals 
contained in the report Dr the state
ments made there; but, to insinuate 
that the report did not convey the 
genuine and impartial opinions and 
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conclusions reached by the Members 
af the Delegation is hardly fair. The 
Parliamentary Delegation was "lppo;nt
ed by yoU and the han. Chairman 
of the Rajya g,lbha and it had been 
entru3ted with a difficult task. In 
the circumstances, their efforts should 
have been appreciated. But I am 
afraid that they have not beo!n g.ven 
their adequate meed for what they 
have done. 

Sir, I personally feel, after listening 
to the speeches that were made in 
this Hou5e, whether on this ·,ide or 
on that, that there is a great deal of 
agreement among the members (If this 
House. The differences may be mag
nified, but they are not really so 
sharp as one would like to magnify 
them into, or imagine them to be. 

So far as the tragic occurrences 
that has taken place in Assam are 
concerned, everyone has condemned 
them; everyone who has spoken has 
expressed his profound sorrow over 
such happenings. And the feeling of 
50me of us is not one merely of an
guish but also of dismay t:> some 
extent, mixed with depression and a 
ce:,~.'n element of despair. rhe coun
try had gone through unmenlionable 
sufferings in the wake of and during 
th,' partition. It had, during those 
days, gone through the fire of a tt;rri
fie hoiocaust and when we achieved 
independence we had earnestly hoped 
that We would be able to advance; 
forward without any hindrance or 'm
ped'ment in a peaceful way. We all 
had accepted non-violence and in 
whatever things we might have failed 
we had thought that, so far as our 
adherence to non-violence was con
cerned, there would be no rl~,r;"·,ir.n, 

So, we got a shock when we saw 
the enormity of the chmn~, ,C~~ ~'~1 
of life, mostly of house and property, 
caused by arson, looting and other 
crimes. I do not see how any '\fem
ber in this House can remain un
moved by the stories that have reach
ed us. 

The facts are fully stated in the 
Report and, so far as those facts are 

concerned, there is no difference of 
opinion between the members of the 
Delegation. Two of them differed 
with regard to one of the proposals 
or recommendations and one with re
gard to more than one recommenda
tion, but, so far as facts al'e con
cerned, there is unanimity among the 
members who had gone there. I 
think it would not be desirabie to 
assume that anything different from 
what they have stated in the'r repoL·t 
has occurred. If there has been, 
they would have mentioned it. So, 
we should not believe the rumours 
that sometimes are circulated on 
occasions like this. I do not say that 
those who repeat them are not satis
fied themselves, but it is natural 
that on occasions like these. rumours 
of various types do get afloat and 
are repeated by many people in loose 
manner. So, we should accept the 
facts as they are given in the Report. 

But what happened in Assam, what
ever be other causes, was the grue
some mani:festation of the spirit of 
fanatical linguism, regionalism, paro
chialism and a greed or desire, what
ever you call it, to monopol'se all 
public offices within the State. These 
are at the root. When We gained our 
independence we used to think only 
in terms of the nation, and nobody 
thought more of his OWn State or 
even of the town or the Mahalia in 
which he lived. Since then, there hu 
been a visible deterioratiOn in the 
attitude of mind, and the malady, I 
say, is one which has to be cured 
and we must learn a le3son from 
what has happened in A,sam. 

Acharya Kripalan', in the inspiring 
speech that he delivered the other 
day, gave us an analysis of the situa
tion and the developments that are 
taking place. We have to take them 
to heart and see what we can do in 
order to get over this growing nar
rowness and, if I no ly say so, even 
pettiness in our own minds, and ul-· 
timately We have to be more national 
in our outlook. While we may not 
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ipore the affinities that are natural, 
Ibey have to be given only minor 
place and not allowed to swallow the 
yery basis of nationalism on whieh 
e...erything else l·ests. 

In this connection, I would also 
mention that these occurrences in 
Assam have special importance inas
much as Assam is the eastern citadel 
fJII. our country; specially in the exist
iIlg circumstances, it is essential to 
have peace and goodwill, hannony 
and concord among the peo~le living 
m. Assam. 

11 hrII. 

The fact that some speak one lan
lUage and others a different one 
mould not come in the way of that 
11IIity which is neces,ary or essential 
in the existing c'rcumstances. If these 
~uabbles go on and there is th's sort 
heartburning and if the spirit of hatred 
f/l' animosity is not completely con
walled and replaced by one of amity 
and fellowship, then We will suffer 
-not only the State of As.am but 
tbe whole of 7ndia will suffer. In fact, 
th's is a question which affects not 
only Assam or Bengal but every part 
at Our country. 

We have some fundamental r'ghts. 
We have undertaken to stand by cer
tain principles. We have given cer
taht pledges not only to the people 
living in any particular State but to 
all sections and communit'es, whether 
1bey are in a majority or in a minori
tv, that they will have a right to live 
in peaCe and enjoy the benefits that 
the State or the country can provide 
In an equal measure with everyone 
tfse. So, those fundamental rights 
laave to be respected, observed and 
practised. 

Having mentioned these few preli
minary but bas' c fundamental facts 
I would like' to state that this holo
Must in Assam descended between the 
4,th and l:te 12th of July. The im-
mediate cause was the linguistic agi
tation. There may be deeper causes 
-and probably there were. There may 
lie also some miscreants behind all 

th~t W:ls engineered an:! done but the 
immc:i'a;~ caUSe was associated w'th 
language. The proposal for having 
A,samese as the State language 
was made and has been before the 
people of the Valley at least for a 
pretty long time. When the Gover
nor's Address was last discussed it 
was pointed out by the Opposition 
that no reference to language or to the 
acceptance of Assame3e as the State 
language had been made hi the 
Address. Almost all the members of 
the OppasiEon werE' united in thi~ 

demand. On that occasion the Ch'ef 
Min i ,ter of Assam, Shri Chaliha, made 
a statement. I do not want to read 
the whole of it, but he said: 

"Government would prefer to 
wait till they get the same demand 
from the non-Assamese-speaking 
popula:ion for declaration of 
Assame.e as a State language. 
Government feel that this ques
tion should be judged more from 
the point of view of appreciat' on 
and acceptance than from the 
point of view of majority or 
mi,nority. If this issue is decided 
only on the bluis of major;ty or 
minority, the Government is 
afra'd that its object would be 
defeated .... 

While the statement made by the 
Chief Minister was in a way wel
comed bv those who did not speak 
Assame3~, there was an agitation 
started in the Valley. It was mostly 
the people who did not belong to the 
Congress who started and organised 
that movement. 7 think that some of 
the Congressmen also may have had 
sympathy with that, but they could 
not, in view of this statement, openly 
take part in any such act'vity. 
Thereafter on account of this agita
tion the Assam State Congress consi
dered this question and gave thought 
to it. They passed a resolution 
which has been appended to this re
port and in which they said th'at 
Assamese might be adopted as the 
State language for USe for such pur
pose as may be determined by Gov·, 
ernment but Cachar and the Hill area .. 
should be excluded till they are ready 
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for it. Then there are other p"arts in 
it which say that so far as employ
ment goes nobody will be debarred 
because of his ignorance of Assamese 
and also th~t protection will be given 
to the minorities and so on. That 
resolution is attached to this. They 
had hoped that this resolution would 
lead to some sort of an understanding 
and there would be no further agita
tion over the question, but the result 
"was just the contrary. There was agi
tation among the people who lived 
in the Valley and also among those 
who lived in Cachar and in the Hill 
areas. So this agitation continued. 

Sometimes some remarks were 
made which gavL ClOuse for irritation 
here. Something was said in another 
place and there were a number of 
meetings, demonstraCons, counter
demonstrations etc. On the 21st 
"June, I think, the Chief Minister 
issued a stalement and said that he 
"was sorry that there had been such 
an amount of excitement over it and 
he appealed to the people to maintain 
peace and calm and not to lose their 
lleads over this affair. That was 
about the 21st of June, I think. 

The Minister of Law (Shri A. K. 
Sen): Twenty-third. 

Shri G. B. Pant: That statement 
too is appended to this report. But 
-even that did not prodUCe the desired 
"result and the situat'on became some
"Wha t tense. 

There had been some petty inci
dents and they continued On till the 
30th June when the District Magis
trate had to promulgate orders under 
Section 144 and also I think he im
posed curfew at Gauhati. But, on the 
1st, he withdrew the orders regard
"ing curfew" at the insistence, I under
-stand, of one of the hon. Members 
-of this House who sa'd that he could 
not acquiesce in or comply with 
such an order and that it should be 
withdrawn. A Peace Committee was 
_Iso formed. So, the District Magis
trate withdrew the order. 

On the 2nd, however, the situ"atiOlt 
deteriorated again and thing, became 
somewhat worse. Some things had 
be,n happen'ng from time to time and 
on the 3rd, as i said, the situation did 
not show any marked improvement. 
On the 4th, a few houses near a school 
or college were set on fire and one 
boy died and six others were injured, 
so far as the injuries at least by bullet 
are concerned. The police had re" 
cour3e to firing. Thereafter, some 
time later, the boy's dead body was 
fooFshly . taken from Gauhati to 
Jorhat in Sibsagar d:strict passing 
through Nowgong and other placet! 
and it created further excitement. 
From the 4th onwards there was vio
lence in an extreme form in the 
valley. Unfortunately, the sufferel1l 
were those who had not raised any 
objection against the acceptance of 
Assamese as the State language. In 
fact, some of the leading members of 
the Bengalee community had presided 
over meetings held in support of thil! 
proposal. Still, these people had to 
suffer. 

I need not g;ve a detailed account 
of this orgy of violence which conti
nued for eight days. After the 12th, 
the situation was brought under con
trol, or rather law and order res
tored to a large extent. There were 
no major incidents except for a day 
or two perhap3 in Sibsagar or Now
gong. Otherw;se, the situation was 
retrieved to a great extent. Thul, 
there was bad t;me during the 8 days. 

I personally had been in close toucll 
with the Chief Minister and also with 
the Governor and later with the 
Finance Minister. There was SOImt 

confusion, I think, in some of the 
statements made here when it was 
said that the Finance Min'ster and the 
Chief Minister were both absent and 
incapacitated. The Chief Minister 
continued to work till the 5th of July 
and the Finance Minister reached 
there on the 5th. ~ had occasion to 
write to the Chief Minister from time 
to time and I gave him such advice 
as I thought would be appropriate 
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in the cir.cumstances. There was 
every hope, and in fact, there had 
been little doubt that tke situation
I am talking of the period before the 
4th-was not in any way very diftl-
cult and that they could IDring it under 
control. That was the view of the 
Chief Minister in a letter which I 
received about the eDd of June and 1 
had discussed with the G(K>'ernor who 
seemed to be of the same opinion. 

Then, I saw that the situation had 
Dot improved because of what bad 
happened in Gauhati and durirur a 
day or two before the end of the 
month of June. I wrate to the ,Chief 
Minister on the Srd of July a letter d .. 
the course of which I saUl: 

"Serious as tbe present situatioN 
is, its po'entialities are even mOore 
dangerous, The Ministry ,of De
fence have arranged for a "batta
lion of the Army to mnd by for 
aid to civil power in case of need. 
It the situation worsens and, iR 
your judgment, the aid of the 
Army is required. the battalion 
will be available," 

I also said in my letter that suitable 
arrangements should be made for liai
son with the Army authorities. 

I had occasion to meet the Finance 
Minister, I think, on the 4th of July. 
I discussed the situation with 'llm.. 
We then studied the situation as it 
had developed and I made certain 
requests. On bis return, he himself 
said that all the Ministers were ac
tive, they were going round; and some 
of the CongresEmen also were trying 
to get over the situation which had 
befallen Assam, and other combined 
efforts did prodUce some results from 
the 4th onwards. I was also in touch 
with the Governor, and I understood 
from him on the 7th or 8th that with
in three or four days this holocaust 
would cease, that deterioration of 
that magnitude would not continue 
and law and order would be brought 
under control. What he had said 
proved to be correct, for, as I said, by 
the 12th the situation had been to a 
large extent brought under control. 
IJUS CAl) LSD--2. 

I need not refer to the correspond
ence that I had thereafleT, the sue
gestions that I made for rehabilitation 
and other measures that seemed to me 
to be necessary, but 1 have perhaps 
til make one statement, and I do so 
unreservedly.. It there hu been any 
lapSe on the part of the Cen_al Gov
ernment, then I am primarily and, If 
the Prime Minister will let me say 
so, even solely responsible for it and 
no one e'se should be blamed for iL 
I have tried to do what I thought I 
could in the circumstances and I he 
failure in doing what others might 
think should have been done was Oll 
my part. So, about that there need 
be no doubt in the House. 

It has been sugges' ed here that ".·e 
should have imposed President's rule 
in Assam, and it has been further 
suggested that we refrained from do· 
ing so because the Government ill 
Assam also was connected with the 
Congress. Well, I can only say Utat 
where ma'ters of such a serious cha
racter are concerned, the Government 
would be betraying the cause of the 
country if it failed to take necessary 
steps because of any party considera
tions or in a partisan spirit. 

The question was whether Presi
dent's rule would have produced bet
ter results, whether, in the circum
stances in which Assam was then 
placed and in which we had to func
tion there, President's ru'e would 
have proved wholesome and beneficial. 
I may state here that all parties in 
Assam were opposed to President's 
rule. Not a single party wanted it, 
and the position would have been 
further complicated, if the President 
could not get the assistance or co
operation of anyone in Assam. It 
would have only led to further em
bitterment of relations, greater sulen
ness on the pa:rt of those who had 
been working for the restoration "t 
good feeling, and ;resulted in further 
deterioratiOn in the situation. How 
could then the President tUllc'ioil bet
ter? 
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It has also to be remembered that 
this violence was brought under con
trol on the 12th. By the 12th it had 
almost ceased to exist. It lasted for 
eight days. Could the President have 
brought about a speedier restoration, 
brought about conditions which would 
have resulted in greater harmony or 
Jesser tension? This would necessarily 
have led to estrangement of every 
section in Assam, as no one was pre
pared to stand by the President if the 
President took up the administration 
in his own hands. Only the Govern
or and a few officers associated with 
him could not have been very effec
tive. 

Besides, the real difficulty in Assam 
was the system of administration, 
the weakness of the administrative 
machinery, and that could not be re
medied in a day or two. We could 
not tone up the administration just 
by a magic wand. It is an affair 
which necessarily takes time. 

And could the President find a bet
ter man for administering the affairl 
of Assam than Shri Chaliha? Sht"i 
Chaliha enjoyed the confiden.:e of 
everybody. Even in this House every 
one has spoken highly about his im
partiality, about his liberal outlook 
and about his desire to do justice to 
one and all. In the circumstances, 
what better agency could have been 
provided for this purpose? 

Then, whenever you introduce Pre
sident's rule there is a demand by the 
people of the Sta'e for it, and there 
is often a report by the Governor 
that Poresident's rule is necessary. In 
the case of Kerala, I may just state 
that we had received suggestions to 
this effect from the Governor long 
before we introduced President's rule 
there. We did not take up the reins 
of administration forthwith. 

I am not inclined to speak in a 
polemical way, but Shri H. N. Muker
jee said that we had perhaps avidly 
pounced upon the occasion of the pre
text that we found for introducing 
President's rule in Kerala, while we 
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were reluctant to do so in Assam. 
President's rule in Kerala was forced: 
upon us. We did not want President's 
rule, 'but the stage was reached whell 
the Kerala GOvernment tself did 
110t want to have the responsibility 
of facing the ugly situation that had' 
grown· uP in' the State. 

Shrimatl Benu Chakravartty (Basir .. 
hat): They are capable. 

Shri G. B. Pant: They are capable. 
I do not deny that, but there are mo
ments when even capable men find 
themselves helpless. 

Acharya Kripalani (Sitamarhi): It 
has happened in Assam. 

Shrimati Renu Chakravarity: Es
pecially if they are non-Congress. 

Shri G. B. Pant: As I was submit
ting, there was no desire to make 
any discrimination. In fact, when the 
Punjab legislature had a majority. 
and a big majority, of Congressmen. 
the President imposed President's rule 
on Punjab. 

1U8 brs. 

And when the Central Govern
ment here is also associated with. 
the Congress, even if we take 
over President's rule from a Congress 
State ourselves, the power does not 
go over to others. We in the Centre 
have little control over the States; 
if we were anxious to have more 
power ourselves and also to help the 
Congress thereby or to maintain the 
prestige of the Congress, we could 
easily do so, because the Centre dC>e5 
not owe allegiance to any other party. 
What was done at the time was not 
in any way actuated by any partisan 
motives, and I still think sometimes 
people can be wise after the event. 
I do not know if I can grow wise now 
at this age. But even after the event, 
I now feel, even now, I have no doubt 
that it would have been wrong to 
impOse President's rule on Assam in 
the circumstances in which Assam 
was tben placed, and in which ks 
affairs had' to be administered. 
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So, I might respectfully submit that 
the Army had been alerted even be
.fore the situation became SO sm-ious 
on the 4th and, also thereafter, five 
battalions of the Army, which is an 
unusually powerful section of the 
Army, were placed at the disposal of 
the civil power from time to time. 
That was the occasion for strengthen
iIlg the hands of the State Govern
ment and giving them a maximum 
striking force. Besides that, the 
Assam Rifles was also placed at the 
service of the State Government. So, 
so fu as the force that is needed In 
the circumstances is concerned, the 
Centre did more than anyone could 
have expected or more than anyone 
could have demanded. Besides that, 
on the 10th, I think, the Defence Mi
nister himself went to Assam, and 
he conferred with the Governor and 
other officers there, and satisfied him
self about the arrangements that had 
been made in this connection. 

Thereafter, as hon. Members are 
aware, the Prime Minister himself 
went on the 17th to Assam and stay
ed there for three days and returned 
On 'he 20th. He visited most of the 
lI1fected areas, and he met, I think, 
not only big crowds, but the repre
sentatives of a number of organisa
tions and also discussed matters with 
them. Thereafter, the Law Minister 
went to Assam and spent, I think, ten 
or twelve days in Assam. So far as 
non-official are concerned, the. presi
dent of the Congress has also gone 
there on the 10th, and Mrs. Indira 
Gandhi has also accompanied the 
Prime Minister; she had gone on a 
peace mission. And, so the Central 
Ministers were taking the due inter
est, I would not say that they were 
doing more than what the situation 
demanded, but none can say that they 
did less than what they could do. 
They also went there, and they did 
what they could, to assess the situa
tion and to see that mainly the pro
cess of rehabilitation was accelerated, 
tension was relieved, and so far as 
possible, goodwill and mutual confi
dence were restored. They made 
ell'orts in that direction. We have 
now to continue that process. 

On his return from his tou.r, the 
Prime Minister gave further thought 
to the problem. And when Shri A K. 
Sen came back he made some definite 
proposals, which were accepted, that 
the Army should be deployed lor 
constructing houses for the persons 
who had left Assam. He also sug
gested that some Central Minister 
should help the Government of Assam 
in a co-operative way, in order to 
expedite and accelerate the process 
of rehabilitation and restoration 01 
confidence. And he also suggested 
that some sort of an enquiry would 
be necessary. Thereaf er, this matter 
has been constan tly before Govern
ment. We have been aoing all we 
can. 

We have received the report of the 
Parliamentary Delegation, to which I 
have just made a reference. Hon. 
Members may have seen the policy 
statement issued by the Government 
of Assam. The Government has un
dertaken to take effective measures 
for the punishment of the guilty, re
gardless of the position that they 
might be occupying and regardless 
of their party affiliations. 
They have also undertaken to punish 
the officers who may have been guilty 
of any partisanship, negligence or 
any other lapse in this respect. They 
have also decided to take action 
against the students so that the in
discipline that has been prevailing 
there may come to an end. As hon. 
Members might be aware, the stu
dents' action committee or some 
other organisation there had announc
ed their intention of having a De
mand Week 1\rom the first ·of Septem
ber. The Government there dis~ 
suaded several of the local unions 
from taking part in it, and they with
drew from the movement. 

A b'lut others, they issued orders 
under section 144 Cr.P.C. and did not 
allow any meeting to be held or any 
procession to be formed and als9 
a.rrested a number of s:udents-per
haps 9. I refer to this, as there hRS 
been some controversy about the 
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necessity or expediency or advisabili
ty of curbing the activities of the 
students. Nobody wants to put any 
fetters o~ c the students. Nobody 
wants to mterfere with their legiti
~a~e cultural, academic or other acti
vities. They must have free scope 
to grow sO that their personality may 
flower fully and they reach the age 
o~ maturity. But one has to take the 
Circumstances into account and then 
to devise such measures as may be 
necessary for achieving the immediate 
purpose. What will have to be done 
la~er, i:' a different thing. Perhaps 
this might be one of the questions 
that the Committee of the Commis
sion that is intended to be appointed 
in order to go into the basic causes 
may like to consider. But for the 
present, immediate action, wherever 
necessary, has to be and should be 
taken. Otherwise, the diftlculties will 
be aggravated and complications will 
arise. 

Mter all, it cannot be ignored that 
the students there are a flne lot whom 
I had occasion to address in the Uni
versity more than once. If they go 
out of hand, their careers will be 
ruined. The policy statement also 
says that those among the students 
who have been guilty of violence will 
not be given any job in the Govern
ment. That is also one of the decla
rations made by the Government of 
Assam. 

There are other· proposals contain
ed therein, one of them concerning 
the Press. There has been Bome 
controversy about it. Again, no one 
wants to fetter the freedom of the 
Press. We brought forward a Bill 
for the repeal of the Press (Objec
tionable Matter) Act sometimes ago 
so that there might not be the least 
interference with the Press in an,. 
way and at any place. That is so far 
8s fetters that may be of a compre
hensive type and that may affect 'h. 
expression of views or the publica
tion of correct news are concerned, 
but where communal disturbances UI! 
concerned, where incitement to vlo-

lence is concerned, it is worth con
sidering whe her some steps would 
or would not be necessary. That too 
might, I think, be for the Press re
presentatives and the Press Club or 
whatever it is called-they have got 
a number of organisatio~to con
sider whether they should not take 
some steps, or whether this question 
too might be-whatever steps may be 
taken in the meantime-finally con
sidered by the Committee (Interrup_ 
tions). .~ 

An Hon. Member: There is a power· 
failure. We cannot hear. 

Sbri G. B. Pant: I do not think you 
will lose much. 

So I should think that will also be 
a matter for further consideration. 
The present attitude of Government 
towards this question has already been 
stated by the Prime Minister. 

We are extremely sorry lhat the 
people who had gone from Assam to 
West Bengal have not yet found it 
advisab:e to go back. There is panic; 
there is a sense of fear. We have 
to work not only for the il"6Storation 
of law and order, but for the restora
tion of normal conditions, of an atmos
phere in which these people may teel 
reassured, go back to their homes and 
work there freely without an,. sort 
of hindl'll"ance or without any sort 
of apprehension. 

The question is essentially psycho
logical and it has to be dealt with in 
that manner. I hope the friends from 
Assam who have expressed their sor
row over these happenings will use 

. their influence, will exert themselvle8 
and see that this fee1ing of dis'rust; 
panic and fear is removed. I trust 
that the Government of West Bengaf 
wHl also co-operate in this task which 
concerns both Governments. The 
Central Government has already taken 
some measures. As I submitted, the 
Army has been asked to build houses 
In compact areas. Most of the houses 
that have been bumt cannot perhap. 
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be handled by the Army people, but the tribals are as much citizens of 
wherever there are compact areas Assam as those who speak Assamese. 
and pucca houses, they may do what- This problem does not in any way 
ever they can. afi'ect the basic position, whichever 

There is also a demand that finan-
cial assistance should be given to the 
Government of Assam for the relief 
and rehabilitation of these people. It 
should be given and the Central Gov
ernment will, I presume, be prepared 
to give necessary assistance, SO that 
not only their houses may be rebuilt 
but also 1hey may be able to start 
afresh and have theLt- tools, instru
ments and other things and also such 
allowance as may be necessary for 
their maintenance for some time. 
Other measures also will be taken 
and I hope one of the Central Minis
ters will be requested to go to Assam 
-and also to Bengal at times-to 
assist and co-operate in the real task 
which lies before us. So far as the 
.State of Assam is concerned, many of 
the people who had gone away due 
to panic had come back to their 
homes. I understand about half of 
the houses that had been burnt had 
been reconstructed with the help of 
the' local people and-the House 
would be ·glad to note-also of the 
students in a number of places. So 
far as the camps in Assam are con
cerned, I think the problem is not 
very serious and the people will be 
moving to their houses. In Bengal, 
I understand that about 45,000 are 
in camps or with friends. That is an 
eno.nnous number. Bengal is alreadY 
over-strained and it cannot afl'ord ·to 
take more refugees. So, arrange
ments would have to be made for 
their speedy rehabilitation and the 
co-operation of the two Governments 
and the assistance of the Central 
Government will, I hope, enable them 
to go back to their homes. They have 
been either driven away from their 
hearths and homes or they have left 
them in a state of panic and fear. 
It is the .. dut)' of. the people living 
there to see that such feelings do not 
eontinue any further and that allteel 
that' their homes are their homes and 
all thOse'who live in Assam, whether 
they speak Bengali or they belong tn 

language one speaks. These Bengali 
citizens have, I understand, in many 
cases, been living for generations in 
Assam. But whether one is an old 
resident or not, under our Constitu
tiOn everyone is free to go (0 any 
part of the country, to stay there and 
to take up any lawful avocation in 
the country. That is a right which 
every citizen is entitled to enjoy and 
as the hon. Members may remember 
sometime ago we passed a law to the 
effect that the domicile rule will not 
be a'lowed to stand in the way of 
applicants for appointmen' s in States; 
that even a person living outside a 
State will be free to seek employ
ment in another State. While we 
have passed such a law, there is now 
difficulty even within the State itself 
and the people who have been living 
there or who are living there are 
treated in a different manner. So, 
the basic principles which have guid
ed us so fal" and on which our entire 
policy and our Constitution are based 
and the directions which it contains 
have to be kept in view by every-
one. 

The Committee of Members of Par
liament have made a series of recom
mendations and those constructive re
commendations will all be sympathe
tically considered and perhaps to a 
large'. extent accepted by the Gov
ernment. But I am not in a position 
to say anything very definite. Their 
recommendations seem to be quite 
reasonable and deserve very earnest 
consideration. 

I beg to state in the end that we 
have to remember that in this coun
try when we are faced with grave 
problems, there could be no room for 
petty squabbles. Our minds are 
growing naaTower· and narrower and 
our outlook perhaps more and more 
illiberal. If this process continues 
thE' very' foundations of our soclety 
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and of our independence will be erod
ed. Nothing will endanger the secu
rity, integrity and safety of India 
more than such developments inside 
the country. So, I hope in dealing 
with problems of this character in 
the States the authorities concerned 
will remember that they have to act 
in accordance with the principles that 
have been laid down in the Constitu
tion and the directions that may be 
issued by the Government in confor
mity with these principles. 

Shri Amjad AU (Dhubri): May I 
seek a clarification from the hon. 
Minister? On page 11 of the Report 
of this Delegation on Assam disturb
ance it is said: 

"(The Deputy Commissioner) 
promulgated a curfew order pro
hibiting persons to come out of 
their homes from dusk to dawn 
without permission. The curfew 
order was resented by almost all 
sections of the people of the town 
of Gauhati. The President of the 
Assam Pradesh Congress Com
mittee and others got into touch 
with the Chief Minister, who 
instructed the Deputy Commis
sioner to hear the public men and 
do the needful. Accordingly, the 
Deputy Commissioner called the 
leaders of all the political parties 
present at Gauhati. Faced with a 
united opposition, the Deputy 
Commissioner lifted the curfew." 

So, it was due to the united opposi
tion as well as the united demand of 
all the political parties in Assam that 
the curfew was lifted. But if I heard 
)he hon. Home Minister correctly, he 
was heard to say that the curfew was 
withdrawn at the instance of an hon. 
Member of this House. This report 
has been submitted by persons who 
made an on-the-spot enquiry and 
collected facts. Therefore, I want to 
know how could the Home MInister 
be briefed otherwise to say something 
different from the Report itself? 

13 Ms. 

Shri G. B. Pant: The statement that 
is made in the report is not incon
sistent with what I said. Other 
leaders can be moved Illy one who is 
very keen and then join in making a 
general request. 

Shri Hem Barua (Gaubati): Sir, I 
rise on a point of personal explana
tion. The Home Minister said: "A.. 
hon. Member in this House". If my 
guess is correct, Sir, he possibly 
meant me. Now, there have been a 
lot of allegations against me on this 
score. Some papers have even gone 
to the extent of saying that here WIllI 
a man who took 2,000 students with 
hini and threatened to violate the 
curfew I)rder. This was almost said 
by Shri C. K. Bhattacharya also on 
the opening day of this Session when 
he was speaking on the adjournment 
motion. Sir, I want to tell yOU the 
whole position. When this curfew 
was imposed on the citizens of 
Gauhati no citizen of Gaubati 
agreed to it, and that is ill 
the report also. Even before the 
Deputy Commissioner summoned the 
public men to meet him in a confer
ence to discuss this matter, there was 
the Gaubati Bar Library Delegation. 

. Th~ also met the Deputy Commis-
sioner and tried to convince him of 
the f)Itility of the order. Then there 
was a meeting. I was also summoned 

. to tl\at meeting. When I walked into 
the residence of the Deputy Commis
sioner, Sir, I was all alone, I did not 
have .anybody with me. Except my 
shadQW nobody followed me. But, 
there, if I remember correctly, I saw 
the President of the Congress Party, 
the Secretary of the Congress Party, 
a Member of the Upper House and 
some other people also. We discussed 
the matter. The Deputy Commis
.sioner got a ring from the Chief 
Minister from Shillong-that is my 
information-and the D.I.G., the S.P. 
and· the D.C. were present. We dis
cussed the matter. Our line of argu-

. ment was that it was no use clamping 
down Section 144 and the curfew 
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order simultaneously, because we !felt 
that that would arrest the democratic 
functioning of all pOlitical parties. As 
a matter of fact, it happened. If I 
may tell yOU, all political parties 
there were immobHised from action 
because of these two restrictive 
orders. We asked them to give a 
fair trial to Section 144 and enforce 
it strictly. As a matter of fact, Sec
tion 144 was not enforced at all, it 
was only on paper. We asked them 
to enfor.ce Section 144 strictly and 
give it a fair trial and if they found 
that Section 144 did not work then 
alone they should come down with 
the curfew order on the people. All 
public men, including the President 
of the Assam Congress who was pre
sent there, supported this. Then the 
D.I.G" the S.P. and D.C. went inside 
for a few minutes to have some high 
level consultations. They came out 
and said that they were prepared to 
withdraw the curfew order. 

Sir, I never challenged the autho
rity saying that I would take out a 
procession and defy the curfew order. 
I am not a mad man and I do not 
propose to be a mad man. 

Shri Sadhan Gupta (Calcutta
East): Sir, I want one clarification. 
What stood in the way of the Centre 
asking the Army to fan out and pro-
tect the population on their own 
initiative instead of placing it at the 
disposal of the civil power which 
simply did not exist in those days! 

Shri G. B. Pant: That will only 
lead to confusion and not to any 
improvement in the situation. Some 
person has to be in charge 'to manage 
the affairs. 

A1l HOD. Member: We could hear 
not even a word. 

Mr. Speaker: The hon. Minister 
said that it would have led to con
fusion instead of helping the situation. 

Sallie hOD. Members rose-

'Mr. Speaker: Shri Hazarika-

Shri Rac1helal Vyas (Ujjain) : Sir, 
you were kind enough to allot enough 
time for discussion on this subject. 
So far only hon. Members from 
Bengal and some Members from 
Assam have participated in it. It u 
a matter of concern to all of us. 
Therefore, if you can give some time 
to other Members also, Members from 
other States also, we can throw SODle 
light on the problem and contribute 
to the deliberations. 

Shri Ansar IIanaD1 (Falehpur): It 
is an All-India question. Members 
from other States may also be given 
a chance to participate in this debate. 

Shri N. C. Laakar (Cachar-Re
served-Sch. Castes): Sir, I am the 
only Bengali Member from Assam. 

Mr. Speaker: I am trying to distri
bute the time. 

The Parliamentary Secretary to the 
MiDister of ExterDal Affairs (Shri I. 
N. Hazarika): Sir, after all that has 
been said about the Assam tragedy 
by the hon. Prime Minister, by the 
hon. Home Minister and also by the 
Law Minister, I do not think I should 
say anything more. Yet, Sir, I could 
not hold my temptation from saying 
something of what I have myself felt. 

A1l HOD. Member: We cannot hear 
anything. 

Mr. Speaker: Let him speak a little 
more loudly. The hall is small. Can't 
he speak a little louder? 

Shri Jawaharlal Nehnl: Many hon. 
Members are moving out. 

Shri S. M. BaDer,Jee (Kanpur): Sir, 
give a chance to those who have a 
loud voice. 

Mr. Speaker: If taere is less noise 
in the House I think anybody can be 
heard. 

Shri, I. N. 1IBarlka: Mr. Speaker, 
Sir, I was saying 1hat after having 
heard sQ mllch from the Prime IIiDm-
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ter, the Home Minister and the Law 
Minister, there is nothing much lett 
for me to say. 

AD BOD. Member: Then why 
speak? 

Sbri I. N. 1Iazarika: But, Sir, 
could not hold my temptation from 
saying something about what I 
have felt and what I have seen in 
Assam. I happened to be in my con
stituency-Dibrugarh-when certain 
things happened in that part of the 
country. I think the impact of the 
tragedy can be better seen than des
cribed. The Law Minister has 
described what he saw in Assam. I 
do not think r can describe those 
happenings in any better way. 

At the same time, while I stand 
here to speak a few words on the 
subject, I "'IVish to first express my 
heart-left condolences over those who 
have laid their lives during the dis
turbances. At the same time, Sir, 
I also express my shame for the 
atrocities committed on the women 
and children. I am referring to the 
atrocities and murders committed not 
only in Assam but also in some parts 
of West Bengal. 

Shrlmati Benuka Bay (MaIda): 
What was alleged to be due in some 
parts of West Bengal was quelled 
within six hours and did not include 
any crimes against women. 

Shr! J. N. Hazarlka: 1 said, certain 
,Parts of West Bengal. 

Shrimatl Renuka Ray: Bengalis 
were shot down and killed by the 
police to protect lives of the Assam
ese. 

Shrl I. N. Hazarika: The descrip
tion given by the Law Minister is 
quite correct. Sir, 1 came by train in 
the last week of July. I did not fly 
because I wanted to see actually how 
many people were going away to 
West Bengal. I wanted to see for my_ 
self- what was the influx to North 
Bengal from Assam. It was realiy to 

my disappointment and sorrow, when 
I saw the things happening. Hundr
eds of people were coming actually 
till the day I went to Siliguri. I was 
alsQ told by many persons that actual
ly law and order was not being
maintained in Bengal even. 1 wanted 
to see for myself whether that was 
also correct. I found that though law 
and order was reviving, actually, the 
confidence of the Bengali people who 
fled from Assam was not revived. 
They were coming out. It is true 
that it has been a big tragedy. But 
we must also not forget the factors 
due to which this tragedy has occur
red. 

The day before yesterday we were 
adviSed that we must not indulge in 
acrimonious remarks, etc., during this 
debate. But I was disappointed yester
day when I heard our tribal friend, 
Shri Hynniewta, who made so many 
acrimonious remarks and he inflamed 
the passions of almost everybody in 
the House. He gave certain figures 
which, according to me, are not cor
rect. I shall come to the details 
about the figures later. 

I have gone through the report 
submitted by Shri A. P. Jain and 
others. I find that it is a very 
impartial and a very correct report 
of the things which have happened 
there. I completely agree with the 
report. I do not understand why 
some hon. Members are not giving 
justice to this report. The report 
says that the integrity of the country 
is the first and foremost thing to be 
protected by all of us and it is from 
that point of view that we should 
review the situation in Assam. We 
should first try to get the people back 
to Assam and see that they are 
brought under normal conditions of 
living, so that they join thel:r own 
professions. With this end In view 
and also with the object that ill 
future such things may not happen 
in Assam, this report has been glveo. 
and it has reviewed the whole thing 
in an objective manner. I support 
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this report and I hope the House will 
consider and reconsider this report. 
I do not think any report can be 
made, which could be more impartial 
than this one. 

I am really surprised to see so 
many things coming in the press and 
about which many complaints have 
also been written to the Prime Minis
ter. I want to tell the House that 
the reports which came in the press 
of Calcutta atter the Prime Minister's 
visit were almost incorrect and dis
torted. Had the press not been in 
the scene ot the tragedy, probably 
many things would not have happen
ed attewards. At least 50 per cent, 
if not the entire inftux of refugees, 
was stopped. If the press do not 
publish these things objectively and if 
they continue to publish objectiona·ble 
things-of course, the people were in 
a pitiable condition ..... . 

Shrimati Rena Chakravartty: Does 
he mean to say that everything that 
appeared in the press is all exaggera
tion? 

Shri J. N. Hazarika: I was giving 
one instance where ..... . 

Shri Atalya Ghosh (Asanso!): Not 
exaggeration. He said they were in-
correct. 

Shrl J. N. Hazarika: For instance, 
the official press note said: 

"On the night of August 20, 
some miscreants set fire to a 
katcha thatched house in the out
skirts ot the Fojai town about 33 
miles away from Nowgong. The 
police immediately rushed to the 
SPOt and put down the ftre with 
the help ot the local people . . ." 

This is a case where the report which' 
was published, was published in a· 
distorted manner. I am giving only 
one or two instances. 

Shri BImal G~ (Barrac~e): 

He was mentioning 20th AUj(USt and 
so on. These disturbances =ed' 

much earliel:. So, how could the
incidents which. he referred to con
tribute to the distllI'bances? 

Shri J. N. Hazarika: The hon. Mem_ 
ber has not contradicted the disturb
ances as having occurred, as such •. 
But there are certain reports which. 
appeared in the papers and which· 
were baseless. I am giving another
ino~:L-":c where the Assam Govern_ 
ment issued a press note which says. 
as follows:_ 

"Government's attention has 
been drawn to the news items 
published in the Hindusthan 
Standard of August 6 last alleg
ing that a brother and a sister 
of one Sisir Kumar Ghosh were 
murdered on July 16 and 17 
last ... ": 

Some Hon •. Members: August 6th? 

Mr. Speaker: Let us wait and listen. 
to him. 

SJuo! S._ N. Hazarilta: The press not. 
went on to say: 

"It was further alleged in the 
said report that an evacuee camp 
at Sonaribali near Nowgong was 
attacked on 1st July, 1960. The 
above reports are absolutely false 
and. without any foundation ... · 

It is the press note published by the 
Government. of Assam. . 

Shrimatl Rena Chakravartty: The' 
whole place was burnt down. 

Shri Atalya- Ghosh: I was associat
ed with a newspaper in Calcutta. 
Atter the return of the Prime Minis
ter, the hon. Parliamentary Secretary 
seems to say that all the reportll 
published in. the press were incorrect. 
I would like to be enlightened about 
the dates and the names of the papers. 

Shrimati Kenaka Ray: If thesa 
instances, one or two instances, show 
that the reports were ineorrect, what 
about. the facts? It was only throup 
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"the press that this country came to 
knDW that such and such a thing has 
.happened. 

8bri I. N. Bazarika: I stand cor
rected. I am not saying that all the 
reports published aft& the Prime 
Minister's return are incorrect. 
JInterruptions) . 

Mr. Speaker: The Parliamentary 
Secretary only says that the Assam 
Government has declared certain 
reports to be incorrect. There may 
be a number of articles that come in 
the press. Nobody can vouchsafe 
that every report is correct. All that 
he says is that there are some exag
;j/erations here and there. He is not 
trying to minimise the gravity of 
what has happened. He says that 
here and there, there are some 
exaggerations also. I do not think 
anybody will say that it cannot be an 
.exaggeration. 

Shrimati Renuka Bay: The press has 
-done many things .... (Interruptions). 

Mr. Speaker: Does any hon. Mem
ber stand guarantee for every section 
. of the press in this country? 

8hrimati Renuka Bay: It was 
through the press of West Bengal that 
we came to know that these things 

-were happening (Interruptions). 

8bri C. It. Bhattaeharya (West 
'Dinajpur): The hon. Parliamentary 
S'!cretary ought to say that the press 
',---ote issued by the Assam Govern
ment itseIt was found to be incorrect 
later. He ought to say that. 

8bri 1. N. Bazarika: We have to go 
~n the facts supplied by the Govern
ment. 

Shrimati MaIda Ahmed: Apart 
from the newspaper reports, ....... . 

Mr. Speaker: Order, order. I shall 
:allow her Iatel·. 

8hri I. N. 1Iazarlka: This is not a 
conspiracy against the Bengali
speaking people of Assam. TIia 
Assamesa-speaking people were liv
ing with the Bengalis for centuries, 
and though there may be some 
grievances here and there, it is not 
that this uprising took place because 
of such grievances. As the Home 
Minister said, the immediate cause 
w,as the language issue. For the in
formation of the House, I can say 
that this language movement as such 
was a non-violent one. It is of course 
very popular in Assam in every 
hearth and home of the Brahmaputra 
valley and they tell us that they have 
the right to declare Assamese as the 
State language. 

Some hon. Members have referred 
to the happenings during the regime 
of the late Gopinath Bardolai and 
also during the regime of Shri 
Bishnuram Mehdi. I was really sur
prised that an hon. Member hal 
referred to the late Bardolai as having 
raid something many'years ago, which 
is based on a particular pamphlet; 
that matter is already before the 
House, in the Privileges Committee . 
What probably the late Bardolai 
meant at that time by saying "Assam 
for Assamese" was that Assam wall 
meant for all. It is for Assamese
speaking Assamese and Bangali-speak
ing Assamese. 

The Assam Congress Committee 
rassed a resolution that Assamese 
phould be the State language of 
Assam and it should be brought about 
i:-y peaceful llnd legislative methods. 
In the things that occurred-the acta 
of violence and outburst-only cer
tain groups of people were associatei 
with it; we were not associated witll 
it. ~ybe here and there may ~ 
somebody in the party or there may 
be a leader elsewhere associated with 
it and those people might !lave ben. 
indulging in such things, but not all 
political parties. We never did such 
Cl thing. 
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I went from Jornat to Dibrugarh 
'On the 22nd June. My car was 
stopped six times and I found four or 
-five processions on the way. They 
stopped my car, but i did not see any 
violence occurring there. All the 
~arties, including Bergalis took part 
in the procession. Had they knOWR 

that it was for violence, probably 
they would not have joined it. So, 
it was not premedi+.ated. 

It is a very big tragedy that hap
pened and we are very sorry for that. 
Yesterday Shri Tridib Kumar Chau
dhuri said that he was bringing the 
Assam Government as well as the 
Government of India to the dock. 

Eut, Shri Hynniewta impeached the 
Assam Government and the people 

.and attacked them left and right. I 
do not think the Assamese people and 
the Assam Government deserve this. 
Before the proceedings are complet
ed, they gave this judgment, whereaa 
the Home Minister has said that all 
these things shall be considered very 
carefully and fully. 

I quite agree that rehabilitation 
should take place as early as possi
ble and our brothers and sisters who 
have left Assam should come back. 
This is quite a practical suggestion 
and we also want it. But at the same 
time, we must create normal condi
tions in Assam itself. It is not by 
President'. rule, as the Home Minis
ter has said. Also, it is not by punish
ing all the people. Some of them 
may be culprits, but the majority are 
not. Only those who indulged in 
violence should be punished. 

Some han. Members referred to the 
book Mati KaT. How many can read 
that book? 85 per cent of the people 
are illiterate. I have not read that 
book myself. I agree this book 
should have been prescribed. 

Shri C. K. Bhattacharya: The 
question is not about the ;people 
l'eading it. The question is, how did 
the State Government allow such a 
book to be circulated and how did the 

Central Government sleep over i'
circulation? 

Shri J. N. Hazarika: agree U 
should not have been circulated. 

Take this substitute motion moved 
by Shri Atulya Ghosh. The Prime 
Minister has said yesterday that we 
are putting up so many tribunals and 
judicial committees to go to the spot 
and enquire about the events, and 
to bring the culprits to book. But if 
again a judicial inquiry is to be set 
up, it will be just like trying for an 
offence twice. I cannot agree to a 
judicial inquiry that is proposed in 
some of the substitute motions. 

So many people challenged the 
census reports. If you see the census 
reports, you will know the real figure 
of the Assamese people. To give an 
example, in 1881, there were 13,61,359 
Assamese-speaking people in Assam. 
In 1951, it became 49,14,199. So, from 
13 lakhs it has increased to 49 lakhs. 
Here and there there may be a mis
take, but on the whole, this figure is 
correct. 

Like our Prime Minister, our Chief 
Minister is very very sympathetic to 
the minorities. But in this demo
cracy, we should also have something 
of our own. There should be a home 
for Assamese language, just as every 
other language has in every other 
State. You must give opportunities 
to the minorities, but can I not have 
the right to say that Assamese shall 
be the State language of Assam? 

I want to say that all these things 
must be considered before we con
sider the suggestions made by various 
han. Members. We must also see the 
population figures and other things, 
before we come to any conclusion as 
to what actually should be the future 
of the state of Assam, whether it 
should be- bilingual, multilingual, etc. 
Shri Guha saId that Assam should be 
a bilingual State. He also said that 
Bengali should be the State langu
age. (InterTuption). 
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Whatever suggestion is made in this 
report, I completely agree with it. In 
-addition, I want to say, let there be 
a zonal police system. The Home 
Minister is already in charge of zonal 
councils. He can consider this sug
gestion also. Let us have a zonal 
police system. 

With these words, 1 agree with the 
report and I oppose the substitute 
motion moved by Shri Atulya Ghosh 
and some others. 

Shrlmatl Benaka Ray: On a point 
of clarification. Does such a speech 
trom the treasury benches represent 
the views of the Government? Other
wise, how can such a speech be made 
in this House by a Minister of the 
Government? Can such a speech be 
made unless it is the considered view
point of the treasury bencltes? 

Shri Jawaharlal Nebl'1l: The han. 
Member is misinforme<i; hf is not a 
Minister. 

Sbrimati Benuka Ray: He is a 
Parliamentary Secretary. 

Shri C. K. Bhattacharya: The hon. 
Member said that Shri Bardoloi meant 
by his policy statement that Assam 
was for the Assamese-speaking 
Assamese and Bengali-speaking 
Assamese. In fact, it was not. After 
Assam made a present of Sylhet to 
Pakistan in order to get rid of the 
Bengali-speaking areas, 1,800 Indian 
officers opted out for India at the 
request of the Indian Government. 
When these officers approached Shri 
Bardoloi for services there, what Shri 
Bardoloi said was "the newly accept
ed policy of my Government is Assain 
for the Assamese", and those officers 
were sent away. Some of them went 
to the High Court, some to the 
Supreme Court and got a remedy but 
the others were sent away. 

Sbri Bra,j Raj Siqh: Is he making 
• speech? He has already made it. 

Mr. Speaker: Now Shri Laskar. 

Shri Braj Raj Slncb: We are all 
interested in this debate. 

Shri Jawaharlal Nebn: Members 
from all parts should be given oppor
tunities to speak. There is p.o ques
tion of Assamese or Bengalis in this 
debate. 

Mr. Speaker: After Shri Laskar, 
will give opportunity to others. 

Shri Braj Raj Stngh: We are all 
interested in this affair. 

Shri Radhelal Vyas: We are more 
interested. 

Mr. Speaker: Everybody is interest
ed in this matter. We find that facts 
stated by one han. Member is con
tradicted by another han. Member. 
This han. Member comes from Cachar. 
and he is a Bengali gentleman. I, 
therefore, thought that he must be 
heard in preference to others. After 
hearing this hon. Member I will come 
to the left side. 

qIWff .. ",Tlrl1~ ..ro(~) : 
~ 1!i!:~, ~'f~ tIT ~ m!fT~ 
~Tor:ftm ~ ~r ~ I 

Mr. Speaker: Every hon. Member 
will be heard. Now I am calling the 
han. Member from Cachar. 

Shri N. C. Laskar: I am the only 
Bengali Member from Assam. 

ShrJ Bimal Ghost: Bengali-speaking 
Member. 

Shri N. C. Laskar: My hon. friend 
here told us that he does not know 
the difference between the Assamese
speaking Assamese and the Bengali
speaking Assamese, because there is 
no difference between them. So, I 
may tell him that I am a Bengali 
living in Assam, inhabiting in Assam, 
and I am the only Bengali member 
from Assam State. Six Assamese 
friends took part in the debate, an4 
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they levelled so many charles apinst 
the CachaI' people on this Assam 
issue. We have been told that the 
Bengalis of Assam do not consider 
Assam as their home and they look 
forward to West Bengal for inspira
tion. '!'hen it is said that the inflam-
matory speeches in the Language Con
ference held on 3rd July at Silchar 
are responsible for these disturbances 
and atrocities. Then, it is said that 
the Bengalis are occupying high posi
tions in the services. So many charges 
have been levelled against the 
Bengalis in Assam and since I have 
to give replies to all those points, I 
crave your indulgence to give me 
more time. 

Mr. Speaker: No, only 15 minutes. 

Shri N. C. LaskaI': As a Member of 
this House from Assam State, I feel 
myself ashamed of the atrocities and 
the tragic happenings during the 
language riots in the Brahmaputra 
valley with arson, looting, murder, 
rape and other things, as a result of 
which about 45,000 Bengali people 
migrated from the Brahmaputra Valley 
to West Bengal. About 10,000 refugees 
migrated from the Brahmaputra 
Valley to my district, because my dis
trict, Cachar, is a Bengali-speaking 
district. Although the six districts of 
t;he Brahmaputra Valley are the 
worst affected areas, my district in 
Assam is not affected directly, because 
not a single Bengali was driven out 
from my district. But I may tell you 
that three persons of my district were 
brutally murdered in the Brahmaputra 
Valley, many were tortured and 
10,000 refugees have migrated from 
Brahmaputra Valley to my district. 

Shrlmati Matlda Ahmed: I think the 
figure is not correct. The official 
figure is 5,000 or so. 

Shrl N. C. Laskar: About 4,000 to 
11,000 people with their friends and 
people are still coming to my district, 
because law and order situation has 
broken down in the Brahmaputra 
Valley and panic Is still prevailing 
there. So, I cannot say exactly how 

many people are now living in III7 
district. On this Occasion, I' offer my 
heartfelt gratefulness to the Assamese 
friends who gave -protection to the 
Bengali riot-stricken people at the 
time of these riots. They gave them 
-protection and food, and I offer my 
congratulations to them for that. 

It is a fact that the causes of these 
disturbances are deep-rooted and 
language is only one of the many 
factors. So, some background know
ledge is necessary to understand this. 
Assam Valley is linguistically divided 
into two parts-Brahmaputra Valley, 
that is, Assarnese-speaking area and 
the non-Assamese speaking area, that 
Is, the Hill districts and district of 
CachaI'. In the Brahmaputra Valley 
the total population is about 6'7 
million out of which, according to the 
1941 census, 49 lakhs are Assamese~ 
speaking. 

Mr. Speaker: All these matters are 
contained in the Report. The cause 
of the discontent was that originally 
the Assamese were not given their 
due place. The language issue is 
another factor. If the hon. Member 
has anything new which has not yet 
been brought before the HOIl8e, he 
may do so. Otherwise, I would like 
to call some other hon. Member, as a 
number of hon. Members want to 
participate in this debate. 

Shri N. C. LaskaI': The CachaI' 
people strongly protest against the 
imposition or the introduction of 
Assamese as the State language. I 
can prove before you with facts and 
figures that the Assamese are In the 
minority in Assam. 

Shrlmatl Matlda Ahmed: No QIleS
tion of imposition. 

Shri N. C; LaskaI': I meant introduc
tion. 

Sbrlmatl Matlda Ahmed: Regardinlr 
the introduction of the State language. 
here is the Assam Congress resolution. 
I crave' your Indulgence to read the 
resolution. 

. ~ 
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Mr. Speaker: It ie already there. 
People have read it. 

Shri N. C. Laskar: Regard.ing thi. 
resolution, the Cachar district repre
sentatives protested against this reso-
lution. I can show you from the 
censUs figures how the Assamese 
population is inflated in 1951 census 
.•.. (Interruptions). 

Sbrimati Maida Ahmed: The l'eso
lution reads .... (Interruptions). 

Mr. Speaker: Order, order. I am 
atl-aid, she is irresistible now. 

Sbri N. C. Laskar: The Assam popu
lation in 1931 was 19,19,846. In 1941 
it was 22,41,538 and in 1951 it was 
49,72,493. That is, an increase of 150 
per cent. of Assamese population. 

Mr. Speaker: That has been referred 
to in the Report itself. 

Shrl N. C. Laskar: 
to the Censys Report. 

am referrinJl 

. Mr. Speaker: That is all in the 
Report. I think the hOll. Member has 
nothing new to add. 

Sbri N. C. Laskar: I have somethiDll 
to say. 

Mr. Speaker: What is that? 

Sbri N. C. Laskar: What is the 
population of Bengalis in Assam? In 
1947 it was 45,26,528. By the parti
~on, Sylhet district has gone to 
Pakistan. Therefore, 25 lakhs Bengalis 
can be deducted from that. It will 
come to about 28 lakhs. 

Mr. Speaker: I may clarify the point. 
We are not here concerned with as 
to which community is in a majority 
or in a minority or whether it is 
right to have Assamese as the State 
language or not. Whatever might 
have happened, is it right that a few 
people should take the law in their 
own hands and enact the tragedy that 
has occurred? If the hon. Member 
wants to throw light on how to redress 
1he grievance, I will allow him. 

Whether one is a Benga1i-s~' 
Assamese or is an Assamese-spe~ 
Assamese or speaks any other langu
age, whoever is supposed to be • 
permanent resident there is a. 
Assamese. Now, what are the steps 
that are to be taken so that they 
should return? How are we to find 
the guilty and reprimand them who 
have committed it? Is it necessary to 
have an enquiry immediately? These 
are the points on which some light 
may be thrown. I am afraid the hon. 
Member has nothing more to add. 
Shri Mahanty. 

Shri N. C. Laskar: Sir I have to 
add ...... (Interruption). 

Mr. Speaker: He must resume hi~ 
seat. Shri Mahanty. 

Shrl Blmal Gbose rose-

Shrl Mahanty (DhenkanaI) : Mr. 
Speaker Sir, the situation in Assam 
has been distressing and disturbing 
enough and it has shocked the con
science of the Nation. Standing 
between aggrieved West Bengal and 
maligned Assam .... (Interruptiotr.). 

Shri Tyagi: Sir, the speakers muat 
be given the freedom of their speech. 
It is too bad that some hon. frien9 
from Bengal always criticise any' 
speaker if he says anything criticising 
them. Let them have patience. Par
liament must give protection to the 
&peakers. 

Shrl Mabanty: Sir, my little time 
is running out. 

Mr. Speaker: Hon. Members must 
be observing the amount of passion 
that is being exhibited. Therefore 
they need not use such expressions as 
'maligned Assam', for those who have 
suftered will say that and others will 
justify. I expect hon. Members who 
do not belong to Assam or Bengal to 
try to pacify both as much as possible 
instead of calling this or that. The 
word 'maligned' need not have been 
used. 



Motion re: BHADRA 12, 1882 (SAKA) Situation in Assam 6672' 

Shri Mahanty: When I said 'aggriev
ed Bengal' there was no protest. 
When I said 'maligned Assam' there 
1FIIS a protest. What I say is that 
certain State has been maligned and 
her people as rowdies and violent etC. 
Therefore I am delivering no judg
ment for the time being. I am merely 
stating a fact as it is, standing between 
maligned Assam and aggrieved Bengal, 
a picture comes to my mind. It was 
another kind of an antediluvian inun
dation .... (InteTTUption). 

Shri C. K. Bhattacharya: We are 
discussing the Assam situation. Why 
does he bring in West Bengal? 

Shri Tyagi: Parliament must give 
protection. 

Shri Mahanty: I take strong excep
tion to this kind of a remark. If he 
wants to interrupt, let him interrupt 
me more intelligently. I had put up 
with his speech. I had never inter
rupted him. If he wants to interrupt 
me, let him interrupt with a little 
more intelligence. 

As I was saying it was a kind of 
antediluvian, inundatiOn of passions 
and frenzy which had washed away 
all the frontiers and landmarks o! 
political values and ideals. The enOl"
mity of the situation will be realised 
from the fact that the Assamese 
colleagues of a Bengali office-bearer of 
political party which professes pro
gressivism had even to murder him 
who happened to be Bengali-speaking 
~Shame, shame). It is indeed shock
mg. But I feel, the manner and 
method in which the Government has 
chosen to bring this motion before this 
House has been. most deplorable. I 
have to submit, the truncated auto
nomy of the State which has been 
haltingly guaranteed to them under 
the Constitution, is at stake and a 
premium has been put on the help
lessness of the States. Why I say so 
Is that from whatever we have heard, 
Whatever has been submitted in course 
of the debate we come to the ines
capable conclusion that there was a 
paralysis of the administration. There 

was no law and order. Chaos and a. 
state of lawlessness prevailed and 
rowdies had taken charge of the 
situation. There was a failure of law 
and order. There was a failure of 
article 350B of the Constitution also 
which lays down certain safeguards to 
the minorities. These, I think, are the
main gravamen of charges against the· 
Assam administration. That has been. 
the case. 

Now I would like to know from. 
you in all humility, as to how the 
Parliament can exercise jurisdiction 
over the affairs of a State, without 
going through othe necessary proce
dures of the Constitution. I have the· 
honour and privilege of serving this· 
Parliament since 1952 and I can recol
lect the affairs of three States, namely, 
Punjab, PEPSU and Kerala came up 
before Parliament where such matters 
as failure of law and order provisions 
of the Constitution were the main 
gravamen of charges against the State 
Governments. On the first occasion 
we had to discuss PEPSU-Patiala; 
then about Punjab and the latest was 
Kerala. But in this case, I venture
to submit-you will kindly pardon 
my saying so-that Government had' 
abdicated their responsibility and' 
passed on the troublesome baby on to 
your arms. In consultation with the' 
Chairman of the Rajya Sabha you had 
appointed a committee. We have got 
full respect for that committee, but I 
would like to know what legal and' 
constitutional status that committee 
had. The report of this committee is 
nothing but a scrap of paper. If there 
was a deterioration in the law and, 
order situation, I would like to know' 
in all humility what the Governor of 
Assam was doing. Why did he not 
send a report as is called for under 
article 355 of the Constitution. Why 
the other emergency provisions of the
Constitution were not invoked. 

Therefore, I was venturing to sub
mit that those who value the auto
nomy of the States have felt much 
aggrieved by the manner and method' 
in whiCh the question has been" 
brought. I believe when the hone 
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Mover of this motion comes to wind 
up this debate he will allay our tears 
and assure us that though whatever 
has been done has been extra-consti
l.utional, it should not be repeated 
(lnce again. If the Centre feels that 
there has been a violation of the pro
visions of the Constitution, we would 
expect the Centre to act and not to 
:abdicate its responsibility and to throw 
the onus on the hon. Speaker of the 
"Par liamen t. 

Mr. Speaker: May I ask a question 
of the hon. Member? This thing 
'OCcurred some time in July last. Then 
there was a paralysis of the Govern
ment. Today the Government is able 
·to take care ot the situation. Does he 
want to say that we ought not to 
discuss even that situation there-a 
situation that occurred when this Gov
-emment ought to have interfered 
"according to some? Today there is no 
·need for that interference. Therefore 
is it the opinion of the hon. Member 
that this Parliament which has got the 
right to interfere in proper cases 
-ought not to refer to this? 

Dr. Ram Subbag SiDgh (Sasara.m): 
"They must interfere. 

Mr. S~ker: Therefore this motion 
·ought not to have been brought'? Are 
"we not abdicating our right to judge 
'What has occurred and give instruc
-tions now as to what should be done? 

Shri Mahanty: I am grateful for 
"your query. Times without number 
'We had" the misfortune or the fortune 
·of raising certain matters which were 
·al,so equally consequential. 

All Bon. Member: Not you. 

-Shrl Mahanty: I am not prepared to 
'abide "by your judgment. I am giving 
my opinion. 

Mr. Speaker: Anyhow, it has been 
;admitted. We have gone on. What is 
the suggestion? 

'Sl!ri Mahant,,: I am making" the 
'Suggestion that we must pa,- certain 

attention to certain proprieties of the 
Constitution. If we have the lUltUl"y of 
having a written Constitution, we must 
also pay for it. There is no escape 
from that. 

The second point that I want to 
make is this. Every dark cloud has 
its silver lining and the holocaust in 
Assam has its silver lining too, inas
much as it highlights or focuses the 
nation's attention to certain aspects 
which go to the very root of our 
national unity. Number one is the 
census. Char.ges and counter-charges 
are being made obout the manipula
tion of the census figures. It has not 
been done in Assam alone. Unless 
the Census Superintendents and the 
Home Minister take particular care, I 
can teU you, there will be many areas 
of conflict On this account. It will not 
be confined to Assam alone. You may 
find it in Bihar, you may find it in 
Orissa and in many other places. My 
West Bengal friends will excuse me, if 
they look at the Census figures for 
Midnapore, which was predominantly 
Oriya somewhere in the beginning of 
this century, through successive censUs 
operations, from a few lakhs, they 
have been reduced to 21,000 or so in 
the last census. I do not blame them. 
The Oriya speaking people are also 
facing the same situation in Bihar. I 
say, not in any bitterness, but in all 
humility, in a spirit of appeal, though 
census features in the Concurrent List, 
though it is a joint charge of the 
Centre, the Centre's responsibility is 
discharged by merely sanctioning the, 
expenditure and paying the money. 
The entire work is consigned to State 
level, where a kind of chauvinism i8 
ruling. Therefore, it is time enough 
that the hon. Home Minister takes it 
into his head that something should 
be done in this regard. The Census 
organisation should be streamlined 
and there should be no occasion for ' 
anybody to feel that they have had a . 
raw deal. 

Then, I!bout minority rigllts. 'Vou 
will again p.ar40l\ my saying tI!l!t I"' 
feel' there Ilas been iI p~ysls not", 
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only in Assam, there has been also 
paralysis in will and determination to 
function also in other par.ts. Under 
article 350B, the Linguistic Minorities 
Commissioner hll§ been appointed. I 
would like to know this in all humi
lity. Two reports have been submit
·ted by the Linguistic Minorities 
Commissioner. Here, all these allega
tions have been made about the 
Bengali linguistic minorities.and of 
the treatment meted out to them. I 
would like to know why not a single 
line has appeared about the Bengali 
minority in the two reports submitted 
by the Linguistic Minority Commis
sioner. Articles 350B says tlurt the 
Linguistic Minorities Commissioner's 
machinery, his authority will be 
invoked only On the direction "Of the 
President. Whenever the President 
directs that a particular linguistic 
minority has been undergoing any 
kind of difficulties their allegations 
need enquiry and investigation, then, 
the machinery of the Linguistic Mino
rities Commissioner is invoked. 

8hri A. P. Jain (Saharanpur): That 
is not correct. 

8hri Mabanty: I have not got the 
Constitution with me. But myh"On. 
friend may go through it. 

8hrl A. P. Jain: I nave gone through 
it. 

Mr. Speaker: He may develo.p his 
argument. 

Shri Mahanty: This will be an im-
portant submission and it is this. If 
we expect the Linguistic Minorities 
Commissioner to function ~ectively 
and to fulfil the objectives mentioned 
in article 350B, he should be redeemed 
from the fetters of Presidential direc-
tion. . 

Shri A. P. Jain: May I read the 
:provision? 

"It shall be the· duty of the 
Special Officer to investigate all 
matters relating to -the safeguards 
provided for linguistic minorities 

:1019 (Ai) L.S.D.-3. 

Wlder this Constitution and report 
to the President upon those 
matters at such intervals as the 
President may direct, ...... 

Shri Mabanty: That is exactly what 
was saying. 

Shrl A. P. Jain: At such intervals 
as the President may direct. 

" .... and the President shall 
cause all such reports to be laid 
before each ...... 

It is for the intervals and nothing 
more. 

Shri Mahanty: My friend is far 
more, I must say, adept in these mat
ters. The President must direct two 
things. He must direct and at such 
intervals. I am saying that if the 
Linguistic. Minorities Commissioner 
is gaing to fWlction effectively, he 
must be redeemed from the fetters of 
Presidential direction. I would like 
to know -I cannot ask the President; 
it is for the Government to answer
why the President could not give a 
directive to the Linguistic Minorities 
Commissioner during all these months 
and years to go into the grievances of 
the linguistic minorities at appro
priate intervals. The Linguistic 
Minorities Commissioner received no 
direction from the President. There
fore, I say, much has been laid about 
linguistic minorities rights. My hon. 
friend Shri A. P. Jain has also made 
a recommendation. So long as the 
Linguistic Minorities Commissioner 
functions Wlder the fetters of article 
35GB, and Presidential direction, he 
cannot fWlction effectively. 

My third submission is this. Much 
has been said about national unity. 
These are familiar speeches which we 
have been hearing from the junior 
school days. If you scratch the skin 
of every nationalist, you will find a 
rank communalist. The other day, 
my hon. friend Shri Jaipal Singh 
made a reference to Rourkela and 
Dandekaranya. I have never minced 
matters. I have never minced words. 
I say that aU those people who talk of 
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national unity should take note of 
what is happening there. If you 
become the Managing director of a 
Central Government concern, then, 
you bring your sons, grandsons, 
everybody from your village or your 
relatives' village and you pack this 
concern. Local people are taken as 
hewers of wood and drawers of water. 
Therefore, those who profess by na
tional unity should note how these 

. narrow loyalties are sustained and 
wherefrom they draw their susten
ance and inspiration. They draw 
their inspiration from bread end 
butter which is also essential to life 
as all this platitudinous talk. 

I am sure this is a conflict between 
the lower middle classes of Assam 
and the lower middle classes of Ben-
gal. Over what? Over a mess of 
potage. The whole gamut of our tm-
gic history comes before our eyes. We 
have lost the unity of India on many 
occasions throughout our history over 
messes of po!ages. Listening to the 
Home Minister, I felt as if I was lis
tening to a chapter on Gita. It was 
quite edifying. It soothes our spirits. 
It satisfies our agonising souls. But, 
the problem is there. That problem 
has to be tackled realistically. I 
believe very few people are capable 
of facing unpleasant truth, when that 
truth is unpleasant and bitter. 

I have got another submission to 
make and I will conclude. The fact 
can be remembered fhgt in our anci
ent Hindu polity there was the 
"Matsya Nyaya". You are a great 
scholar of our ancient literature and 
you should have known something of 
this Matsya Nyaya; small fishes try
ing to swallow big flshes .... 

Mr. Speaker: No, no. Big fishes 
eating the small fishes. Small fish 
trying to eat the big fish is the expec
tation. 

Shri Mabanty: I say big fish trying 
to swallow the small fish. That ex. 
pectation is bred out of an inferiority 
complex which also breeds in the 

smaIl fish to swallow the big fish. S. 
that as it may, it is a perverted 
Matsya Nyaya. The Matsya Nyaya to 
which I was referring was this. Even 
t.b.ough both the big and the small fish 
live within one pool, even though both 
are vulnerable to human hunger and 
human depredation, still the big fish 
always aims at swallowing the small 
fish. This goes on. What pains me 
most is this. The Chainese aggression 
is taking place in our northern border . 
Even the N.E.F.A. areas are under 
Chinese threats. But what do we find 
here? We find a conflict of two kinds 
of chauvinism. Listening to some of 
the speeches tIlnd reading through the 
newspapers, one finds a sorry specta
cle for which one should be ashamed, 
as if one section of the country was 
declaring a war on another section 
instead of both uniting to 'fight the 
common enemy. 

Before I conclude most respectfully. 
I submit, I am sor~y that the delega
tion led by my eminent colleague
Shri A P. Jain should have made til 
recommendation to fetter the news
papers. Let me tell him that I have 
spen t 15 long years in the service of 
newspapers in a humble way. The 
one thing that I have learnt is this, 
the cauSe of truth' is served not by 
suppression either of falsehood or of 
truth. The cause of truth is best ser
ved when free competition is allowed 
between falsehood end truth. Both 
competing together for supremacy, 
for ascendence form the bedrocks of 
public opinion. If riots take place, 
who will be the judge, who will de
cide whether a particular news is 
tendentious or not, is false or true. I 
am sorry that such a recommendation 
should have been made. It could be 
made because the scope of this delega
tion was never limited, its purpose 
was never known, and to a certain ex
tent it transcended the limitations 
which it should have imposed on it
self. It is a weighty document that it 
has presented, but I believe neither 
the Government nor the House will 
take this recommendation seriously. 
and that aU ideas will be eschewed 
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from the mind of the Government of 
muzzling the press in any way and in_ 
capacitating it from fulfilling the 
function expected of it. 

1C hrs. 

Mr. Speaker: Shri Braj Raj Singh. 

AD Bon. Member: Shri Brajeshwar 
Prasad? 

Mr. Speaker: I am calling him also. 
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II{ ;;yf";f l!i\' ~ 1 ~ lJl"U ifeifT 

it ~if ;it ~ ~ t, ~ IlQ: ~ 
IR ~ t f.t; ~ ~ it; m, ~ 
;;i1rror ~~~~~~fulIi 
tt ,Tf<;rl:ff ~ mmflrziT iFT ~ ifiIT 

~;:rr ~ ~ 1 if ~ ifiT<fT ~ 
if.t;3f~~~~"" 
'lii~, lfi!: ~ ~ iFT t sm: 
1FrofN.iT iFT ~ 1 

~~if~~if~~ 
""" t, <m ~ lm ftn: ~ ~ 'f'i <mIT 
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~ifif~;;rr;rr~~1 ~~ 
if~~gt~,~~ ~: 
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t f.t; i!:'I" mU 'I1roi'rIfflT ~ ~ ~ ~~ 
~, ~ ~ <tt ~ ~ ~~ ~t 1 

tf" ~ m!Ii ~ it ~ ffic ~ "W 
~: 

''Nine Opposition Members who 
supported the resolution were high
ly critical of the Prime Minister's 
statement yesterday in Parliament." 

~ o.fi ",qlt!<<'II<'I ;;iT 'Wf.t <mIT it; 
"ltNUT it, ;it ~ ~ 'tiOI" 1fii!:T, <m ;rrr 
~ IR ~, cit ~: m iiitml 
~if ~"ltNUTif~1 ~ 
~ lfT1l"<'ll ~:~i!r cit~ m ~ 1 

mlfii!:TTIlfTt: 
"And the leader of the Commun

ist group, Mr. Jyoti Basu, request
ed Dr. Roy not to carry on the ad
ministration under directions from 
the Centre if the resolution was re
jected." 

~~~~~mffttf.t;~ij; 
mft~it~~ottiffifi!i"(t~ ~ 
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14·08 hrs. 

[SBRI JAGANATHA BAo in the ChaiT] 
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~~f.mr~~~~it~¢. 
~<~ ~fd!'t~; i!:m 1f,~oif; IR: 
~ qT ~ I!iT fu;r \'1m iii; ~ 
GI1lf ~ ~ qf, ~ ~ 1fRmff 
~~~T~oftoril 

"" flfl'ft (~): ~ ~ 
~ ri;;if it; 'f1!'R if ~ ~ pTi 

"" lftm4r ~ ; ~ iI; tfir-

~ if I!i"Ift ~ ornr ~~, ~WI'ft 
~~""~iI;~.nm 
it;;rR~cffl ~~~~ 
t~~~,~,~~ 
'Rffi' viT, ~ mvr ~m ~ ~ 
viT~~~""~Of;r.it~1 
~ m;;r ~ ~ ~ i't WI'ft 1JTa1tif
~""~\lr~~1 ~~" 
~ ~ ~~? ~"i'lf~' 
• ~ ":-~ ~ 'tlOiz !fiT ~ ~ 
~I 

IJ:~ 1iRfTIIT ~ t fit; 'T~ fu:ir
wr it )foo ~ it ~ fuqi )f~ 

;;jtm;fT ~? ;f ~ ~ ~)fo om, 
q.,1: )fo 0 ~ if ffi'ft if, ~r w 
~ ~ I ~ iI; ~€f'lf~t%~I" 
if ",0 ~~ to ~)fo mc~;f1m;ft
~~, ~ ~ ~ 1I>'tif~t? W 
~""~!fiT~~~~1 
~~iti!:il'~~t 
~ ~ ~ Cll'fiRr ~ it ~ ~ «'fiaT 
t .m: ~ «'fiaT ~ .m: ~ iI>1 ;:fr;Rr 
~flr.r~~1 ~~"" 
~~~t~~~1 ~ 
~ ~ "" ;ftfu1rt tpf ~ ~ ~ ;;IT 
~~""~~~~m 
f. ~ it w.t ;:01r """""" WT .m: 
!rt ~~ "11m" ~ ft;rIi ~ ~ f I 

ll~~tfit;w~""ornr 
iitrr.r ~iT ~ ~ "lJ,flr-T-I" ~ 
ltiT~~t,.m:~~~~rQ:'I'ffT 

~~~I ~1Il~~ 
~~~? w~it'liTtt'TNT 
lift" ;im, ffi ~ if ~ tqVI~ ~ 
fiRrpff ;im, ~ ~ "" ~ iI; ft;yq 
qq;fi ~ ~ iI; fortt dm" ~? I!.J ~m 
If (Ttfi III1l<: ~ t; ~ iF 1fUf ~ 
~if~i!:T~1 iUil"~ 
wi lf~ ~ t ~ ~qnmft ~ 
tt ~ ;jtm;ft ~r ~ • ;:01r, ~ 
o;qfiRr 'tiff ~ ~ ~T ~ 1I>'t 0(1if 



Motion re: SEPTEMBlIR S. 11160 Situatio7l in ABBatn 6686 

[osit~ful] 
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m f<;r!i~~~~1 ,& mcrm t r..; WW~ ~ it H 'lit 
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~~~fiI; ~~~ 
lIit ~ ~ ~ it ...., ~ gw, ~"t 
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i f.t;~m1~ 'l{"I'~t. 
~ ~ i!iT ~ ftllT t. llI' 
~: ~ ~ 'II'mT1r ~ ~ ~ 

t. ~~~m~~~t. 
~~ ~~ ~I 

~ it 1l' f.m;:r ~. fif; qr:or 

it; me ~~~~f<;rIf l!;'Ii ~~ 

~ ~~ it ~ m it~ om ~ ~ 
'!1If~ ~~ mrl'ff ~ ~;;IT ~ ~ f.rIi' 
~ ~~~~.;;IT~ lINt 
~~~.;;IT ~*~tmwf 
if 'lft~.q;;rr~mfu~ ~ 
~ql ~~~it~'fTif 
;tt ~~;;iTfif;ij;;:jr it~t. 

~ lI>'t'fTifll>'t~~Wlfittl 
~ 'l'f1~~;;mnt m~ 
5m:lI>'t;;mftt fif;~~~~~ 1 
iflif ~ ~ ~? ~VfT ~ 1 
~. ~ ~~fif;~1I"Tlf.f~1~ 
GJtq ~ ~ ~fq.,!~ ~ <n:. ;;IT 
~tfif;Wlf~it; f.rIi'.~ 
~~~.~~~~. 
~ ~ ~ ft;{ll. "U'Ii" "I1TTf ~ 
~ ~ ~ SlIf'lqlf",* ;r.R ~ ~ ~ 
~~iA~1 ~~~t fif; 
~ 1:t~ em; ~ ~ SlIf'lqlf",*;r.R lI>'t 
llitmr ~ ~ ~ ~ ~ 'I'6<f"'i\4 
~ ;;ffit~. ~iA~~ 1 ~ 
{'I ~ t ~~. ~ i!iT w.t 
~ I!iTt ~T~ ~ ~ t 1 1f..R 
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~ 1i~ ~ ~ , Wlf it. m 
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it ~~~~~~t 
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~ ~1tiTl1~~~t 1 ~ 

......~ ~~ ~t~~~ 
~tft;rll~~ ~~t. 
~i!iT~ Ui. ~m~'IT'U" 
~ ~~~~~I 

Mr. Chairman: May I inform the 
House that the time-limit for speech
es will be only ten minutes here
after? I request hon. Members to 
adhere to that time-limit strictly. 

Shri Brajeshwar Prasad (Gaya): 
The problem of Assam is not the 
problem of the maintenance of law 
and order. We are throwing dust into 
our eyes. if we are under the impres
sion that by instituting any judicial 
enquiry good relationship will be es
tablished between the two linguistic: 
groups. I cannot take the moral res
ponsibility of suggesting that the re
fugees should go back to Assam. 

If India is to survive as an indepen
dent sovereign entity, unitary Govern
ment will have to be established. 
The first step in that direction is the 
integration of Bihar, Bengal, Orissa 
and Assam into one province. 
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~ ~ ~ fif>llT;;ry;rr ~ 'IT , 

~~m'!>T<'l"~~iI>'t~ 
it ~ 'IT' it«T <'11RrT t fit; ~ ~ 
JT'lft;f~~~~q'R ~~wt 
q'R ~ '«IT ~ t fit; ~ smr:'!>T<'I" 
rrr ~ lIT 0I(l' I ~ ~-¢ ~ 
1IC ~ ~ q'R ~ m t , m«1lf 
it~ wm~ m: ~ pIT t, 1ft 
~ q'R{t~ t, 

'qif ~'Ifm'I>T~t, ~ 
~, ~ H.¥\9 it ~ 'lit ~ 
~ ~ ~ ~ flI; ''m«l1f 'm 
~"w~m,ft;;j't~ 

Ff 'f' ~ iIitT fit; ~ mr ~ 
~t, ~ q"lftooon;rr~, 

~, ;fln<;r, ~ m, lI"<li m,. 
~ lfRf~iF~q'R~iF 

~ ~, ~ 'lf1'fifT ~ ~ ~ fit; 
lI"<limll"<limm:iTiF~~ t 
lI"<limit~~'I>T~' 
~, ~ ~ 'I>T ;fln<;r <n: ~. 

~m~~~ fit; mit ~. 
~:I '-iHllf <n:' m«1lf q'R ai1nof 
it ~ ~, m«1lf q'R ai1nof 
'tilitrniF~~~ miffi''!>TlI'' 
~ u.:Tt,q'R~~ ~~, 

~ 'I>T f.Ilffur ~ ~ fif>llT t , 
~~~I ~'Ii~ 
'I>T 'I1lf mrr ~ a't ~ ~ iI<l! it~ 
~q'R~ ~~~~~~ 
otmrr m ~, ~ t, q'(1f. 

~ ~ ;mr;fur~, ~ 

~,~~~,,",«j~
~'til a't ~ ~ ~ 5£'IiZ~ ~ 
~, ~ qq;f ~ if "IlTif a't WR: 
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~ ~ iF~~~'I>T 

~~~~~~~ 
'U«~gitt, ~~ 
~~~~~~ 
'til'lf,;rwt, 
Shrimati Mafida Ahmed: On a point 

of order. He is speaking on the
Assam situation Blld he is making a 
reference to Pakistan. Why is he 
doing so? 

Mr. Cbairman: There is no point ot 
order. 

Shrimat.l Maftda Ahmed: This is not 
a foreign affairs debate. 

Mr. Cbairman: The hon. Member 
may continue. 

Au Bon. Member: Does she hold . .., 
brief for Pakistan? 
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Mr. Chairman: Dr. Krishnaswami. 
Only 10 minutes. 

Shri S. M. Banerjee: I want only IS 
minutes. 

Dr. Krislmaswami (Chingleput): 
Sir, what has occurred is a grave mis-
fortune not only for Assam and West 
Bengal but for the whole of India. 
What is most hurting to many of UI 
is that we have in a State certain peo
ple going away to another State to 
seek asylum as refugees. This is.. a 
major problem which we have to 
solve. But to solve it we have to 
understand the reasons for such an 
occurence. But before censuring 
one side or the other, or apportioning 
blame between different parties or 
groups or administrations we must 
make this an occasion for introspec
tion and for a careful reassessment of 
our policies to weld an old people 
into a new nation. 

The principal reason for the type of 
eruption we have had in Assam is to 
be found in the fact that in a basical
ly conservative society--and make no 
mistake about it, Indian society is a 
conservative society-the presence of 
an outsider is generally a source of 
some irritation, and the resentment 
allElinst the outsider takes on a sharp
er edge when, rightly or wrongly, h. 
is considered to be standing in the 
way of the prospects of the local popu
lation. ~ Perhaps it is from that point 
of view that in many cases, in many 
States, we have had instances of mak-
ing things more diftlcult for the out
sider than for the local inhabitants, 
by various built-in restrictions re
garding domicile and language. Of 
course, such restrictions are not like
ly to promote the cause of unity or 
freedom. But if we want unity we 
are not going to achieve it by asking 
people to forget their distinctive cul
ture and social backgrounds. There is 
no advantage in pursuing a line, as 
we seem to be doing now, that the 
dift'erent linguistic and cultural 

groups in our Union and States 
should be integrated into a fabricated 
Indian society. This cannot happen, 
and this will not happen, since we 
have a background of two thousand 
years of history and tradition. No 
doubt the previous contacts we had 
between different cultures were either 
limited or were the result of the wars 
and invasions. Now, it has also to be 
recognised that the structure of Indian 
society has always tended to keep the 
separateness of groups, either through 
caste, religion or language. It is right 
that we should try to remove such 
separateness. But we cannot remove 
this separateness if we choose to 
ignore the presence of this factor of 
separateness. If this is recognised, 
our approach will have to concentrate 
not on making people give up their 
identities, but on creating an environ
ment in which they feel different but 
equal. This can be achieved by pur
suing two policies concurrently. We 
ought to strengthen· the weaker sec
tions within the community and we 
ought also to more actively promote 
the interests of backward States and 
simultaneously reduce the existing 
barriers to the free movement of 
goods and men. Certainly during the 
past thirteen years, and certainly 
today, we have had more instances of 
restrictions on inter-State movement 
of goods and persons than we ever 
had under alien rule. In many ins
tances these restrictions are the re
sults of defences raised by groups 
which feel uncertain about their own 
economic prospects in the face of 
outsiders. 

Therefore, a positive duty lies on 
us, not only to promote actively the 
interests of the weaker sections of 
our population and also the backward 
areas, but also to creat an environ
ment in which the outsiders are able 
to live in harmony. The question is 
how we are going to do it It will 
have to be done on three or four 
levels. And I can say that, looking at 
the question impartially, we have to 
consider also that migrants as well as 
the local inhabitants have to be 
brought together and have to play an 
active part. 
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Also, let us realise that with the 
progress of economic development it 
would be possible to break down 
many of these barriers. The Ajit Pra
sad JBin Committee has given a valu
able disquisition on the language 
problem. I am one of those who feel 
that this language issue has been 
overworked. It is not that linguistic 
States are a danger or that they 
would create fissiparous tendencies by 
their very creation. But an excessive 
preoccupation with the regional lan
guage and disregard for the unifying 
forces would create fresh and danger
ous problems. We have had instances, 
in this very debate on Bengal and 
Assam where people have bandied 
census' figures and attempted to show 
that one group has increased in popu
lation and another group has dimini
shed in population, mainly with a 
view to finding out whether a parti
cular language can be imposed or 
not, notwithstanding the constitu
tional guarantees that we have given 
to the various minorities. And I wish 
to point out, notwithstanding what 
several of my friends have said al
ready on this question, that this ex
cessive preoccupation with a regional 
language is certainly going to have 
much greater dangers for all of us if 
we are not careful in OUr conduct? 

Let US realise today that, English 
more than any other single factor is 
a unifying force in our academic and 
official lives. It would be many, 
many years, before the non-Hindi 
speaking peoples voluntarily opt for 
a different regional language. In the 
meanwhile, in the interests of unity, 
we should do nothing to weaken some 
of the unifyini forces that are at 
work. 

I would only want to suggest that 
on this question of having one region
al language as an official language in 
a State we should so frame our ruleJI 
and regulations that we do not give 
the impression to other minorities 
that their language is inferior in 
Status. What is happerung today in 
our public life is that in many caSeII 
our exeessive love for one particular 

language makes us take up the posi
tion that the other language should 
not be given any position or status 
whatsoever. Such a thing thrives in 
an atmosphere where there is too 
much of preoccupation for a regional 
language. 

My lion. friend the Home Minister 
pointed out that what had happened 
in Assam was mainly an administra
tive failure. Certainly a thorough en
quiry into administrative failures, as 
distinct from political failures is 
called for. But let it not be an' en
quiry only into the administrative 
f¥lures of one particular State. Let 
this be an occasion for a searching en
quiry into how our district adminis
trations have been faring. I have been 
feeling that for some years we have 
denuded the districts of their best 
talents with the result that there have 
been few people of the requisite effi
ciency and status in the districts. There 
are District Collectors who are afraid 
to say "boo" to a goose and, natural
ly, when a serious situation like a riot 
breaks out, they are unable to control 
it. Although in Assam we have wit
nessed the collapse of an administra
tion. I want to point out that there 
are several other areas where there 
are shesses and strains. It was a 
great pity that I did not have an 
opportunity to participate in the 
debate on the '::entral Government 
employees strike, where I possibly 
might have had a chance of throwing 
some light on the administrative fab
ric and emphasising the need for a 
through overhauling of the 'adminis
trative system. It is no use trying to 
gloss over the problems or to think 
that two particular States, Assam and 
Bengal, are to blame. The blame is 
pmctically to be shared by all of us 
in India. 

My hon. friend the Law Minister 
pointed out that the primary task 
which faced the Parliament was to 
recommend measures for rehabilitat
ing refugees. Parliament would, I 
teeI aure, certainly give liberal assist
ance 1Uld would' even vote financial 
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assistance for the rehabilitation of 
those refugees, provided two condi
tions are fulfilled: the refugees must 
be rehabilitated in Assam, and the 
conditions must be created for their 
living in amity with those in Assam. 

I would also suggest that in this 
matter of rehabilitation of refugees 
what is necessary and what is more 
than ever essential is that we should 
look at this problem not only from 
the point of view of only rehabilitat
ing refugees but also of considering 
how we are going to reconcile the 
welfare of migrants with those who 
are local inhabitants. I do not for a 
moment suggest that the problem 
does not present difficulties. In a 
period of dynamic change when the 
economy is fest moving there will be 
a greater inflow of populations from 
one State to another State seeking 
jobs and opportunities for employ
ment. Along with the measures for 
protecting those who are the weaker 
sections of our society, we should also 
take positive steps to remove the 
various restrictions that are very 
much in force on the movements at 
goods and persons. 

It is net enough to merely preach 
or suggest that we should be moved 
by national sentiment. What is neces
sary is to reinforce that statement by 
positive action and on this matter I 
venture to suggest that we have not 
devoted enough attention to what has 
been happening in different parts of 
the country. This enquiry into the 
administrative failures would be pro
ductive of good provided we are will
ing to undertake a very careful analy
ses into these various restrictions that 
·are being imposed. Let us also realise 
that the protective measures that we 
are thinking of must be such as to 
promote a sense of feeling and amity 
among the different groups. 

We are not the only country which 
has faced this problem. I do not on 
that account excuse the lapses that 
have occurred. I do wish to point out 
tha~ In other countries there have 
been similar problems which arose 
from the impact of fresh cultures 

upon old. In the United States from 
1880 right up to 1911 or thereabout, 
there was unrestricted migration of 
people from difterent parts of the 
world-from Poland, Czechoslovakia, 
Russia and different countries of 
Europe. In the first few years, the 
problems that were created by the 
impact of the new population on the 
old were serious and considerable. In
deed the greatest test of statesman
ship is to attempt to reconcile the 
claims of the old population with the 
new to find out how best we can har
monise these things and to create ad
ministrative structures where passions 
will not be allowed to destroy the 
very foundation of order and security. 
Law and order might be exhalted by 
Richelieu and the Home Minister. 
There is this thing which has to be 
understood that without law and 
order all liberty will degenerate into 
licence and it is essential that at the 
district level both from the point of 
view of development and from the 
point of view of maintenance of peace 
and tranquility a very searching en
quiry should be conducted and the 
Home Minister as the custodian of the 
Indian Administrative Service would 
not be discharging his functions pro
perly if he did not make such a 
searching enquiry not only into the 
Assam administrative structure but 
into the administrative structure in 
India as a whole. 

Mr. Chairman: Shrimati Renu Cha
kravartty. 

Shrt Radhelal Vyas: Is it that only 
Members from the Opposition will be 
called one after the other! 

Shrt Ansar Harvan1: What about 
our Benches? 

Shrimati Renu Chakravartty: Mr. 
Chairman, it is quite obvious that 
everybody is very deeply Interested 
in taking part in the debate and I 
think this debate has belied the ear
lier conviction of many han. Members 
that it would raise bitterness and 
eomplecate matters. 
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Mr. Chairman: I may assure the 
House that the hon. Speaker has pre
pared a list of names and hon. Mem
bers from all sides will be called. 
They will have to wait and take their 
chance. 

Shrimati Renu Chakravartty: 
think the hon. Members should not be 
annoyed that Members from Bengal 
had participated or that Members 
from Assam had participated because 
these are things which are not going 
to rest as between Assam and Bengal. 
We do hwe big minorities, very big 
minorities in all States, and it is from 
that point of view that we want you 
to help us and that is the spirit in 
which we should take this debate. 
Yesterday, the level of the debate was 
very high and we all talked of na
tional unity of India and stressed it is 
time that this Parliament should take 
practical steps to strengthen that 
unity. Many hon. Members have said 
here that we have paid lip service, 80 

to say, to national unity but when it 
comes to our own States, each one of 
us becomes a chauvinist in many 
ways. I was disappointed with the 
speech of the Home Minister and I 
must frankly say so. I did not like 
his labouring the point as to why he 
introduced President's rule in Kerala 
and why he did not introduce it in 
Assam. We were not asking for Pre
siaent's rule in Assam. We know 
why President's rule had been intro
duced in Kerala because it was a non
Congress Government. These things 
need not have been brought up here. 
But everybody in the House has felt 
perturbed as to why the Central Gov
ernment did not move swiftly. It was 
not only a question of President's rule. 
We ha~ not had a satisfactory ans
wer why was it that the army did 

not move swiftly? The hon. Prime 

Minister says that it did move swiftly .. 
Yet, two hon. Members of our Party, 
Sbri Vasudevan Nair and Dr. Raj 
Bahadur Gour went there in the last 
week of July, 22nd of July and they 
returned and informed us that even 
then in Goreshwar and Roha there 
were no military posts even on that 
day. They might have gone and 
come away after visiting that place. 
But we have had no answer to that 
question. 

Again, what was the Central intel
ligence doing? The hon. Home 
Minister has not enlightened us on 
that. We do not know how the Gov
ernor of the province informs the 
Central Government in the third week 
of June that matters are improving 
after the I.G.'s circular on June 1st. 
This circular was the one single fact 
that was not known to us. I knew 
everything else more or less whatever 
came in the report, because I have 
read these things in the Press. In the 
first week of June, the I.G. of Assam 
had issued a circular saying that 
matters were going to be very serious. 
After that, did things get better? I 
am sorry to disagree with the Home 
Minister that only "petty incidents" 
took place. In answer to questions in 
this House itself, we have been told 
that the railway and air services were 
disrupted the RMS stall' could not 
work proPerly. Right up to the third 
week, there were incident which took 
place in many parts. Yet, we are told 
th .. t the Governor told the Central 
Government that matters were getting 
better. I do not know about the "pro
phetic news" which the hon. Home 
Minister gave to Shri A. K. Sen. I 
did not get en inkling at all in the 
speech of the Home Minister. We all 
feel rather perturbed. Why did they 
not move swiftly in the matter? That 
is the first question. 

Before I take up my second point, I 
want to say this. I have seen many of 
my Assam friends and they feel that 
our demand for a judicial enquiry is 
a sort of an inquisition against Assam. 
I want to say very seriously that it is 
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not an inquisition against the Assam
ese people. I have not been there but 
I have heard that every party is im
plicated in it. The biggest party, as 
proudly proclaimed by Shri P. C. 
Borooah, the Congress Party has to 
take the biggest responsibility for it. 
There is no getting away from that. 
Yet in Assam there were fine exam
ples, shining examples of people who 
stood up for the minority community. 
I know of one in my own party--one 
Dodhi Mahanto about whom it has 
been written even in Jugantar-that 
he was like Shiva standing in the 
midst of a burning Bmasan. These ins
tances are there. Nobody wants any 
inquisition against the people of 
Assam. 

The Prime Minister has made an 
eloquent appeal that we must stand 
by Shri Chaliha because he is the only 
person who can really bring a liberal 
approach to the whole problem. If he 
wants to help Shri Chaliha, the best 
thing that he can do is to order an 
enquiry. It is no use blaming the 
!tudents. I was a professor and 
know. We often blame the students 
because they could pass the examina
tions. But how many of us really 
think about how we have taught 
them. It is no use my friend Shri 
Basumatari saying: what about the 
teachers? Who taught the teachers? 
It is the political leaders who taught 
the teachers. That is why in this en
quiry which we have asked for, we 
have asked tor an enquiry not only 
into the events that have taken place 
now but also why this long corroding 
influence of Bengal Kheda movement 
has been carried on in Assam. I am 
not exempting my province; we 
should look at the other provinces 
also. I know that in the north of 
Bengal the Nepalese teel strongly 
about their rights being protected. 
Every minority coming trom other 
States feels in the same way. We 
know that the minorities do not feel 
secure. So many Bengalis have come 
trom Bihar and Orissa. They say that 
they may not be able to live there 
very long. People who have from 
South India also say that they may 

not be able to live for long in Cal
cutta. This sort of feeling is there. 

Sir, Shri Bordoloi is long dead and 
gone and, therefore I should not raise 
his name, but there is one significant 
statement made by Shri P. C. Borooah 
to which I would like to refer. He 
said that the word "Assamese" con
notes those who speak Assamese lan
guage. If that is so, "Assam for 
Assamese" means "Assam only for 
those who speak Assamese". It 
means that only those who speak 
Assamese language can enjoy all the 
rights of living, moving and having 
jobs in Assam. Sir, this is the thing 
that worries me. 

Secondly, we have seen that even 
much more dangerous is the statement 
which was made in the Assembly in 
1947 by Sir Akbar Hydari. On the 
floor of the Assembly he said: 

"The natives of Assam are now 
masters of their own house. They 
have a Government which is both 
responsible and responsive to them. 

They can take what steps are neces
sary for the encouragement and 
propagation of Assamese language 
and culture and of the languages 
and customs of tribal peoples who· 
are their fellow citizens and who 
also must have a share in the for
mation of such policies. The Ben
galee has no longer the power, even 
if he had the will, to impose any
thing on the peoples of the hills and 
villages which constitute Assam. 
The basis of such feelings against 
him as exist is fear-but now there· 
is no cause for fear." 

Sir, this is a statement made obvious
lyon behalf of the Government by the . 
Governor of that State. 

Then, there is this question of ind,
genous and non-indigenous. This ques
tion has been challenged by some of· 
my han. friends. I looked up and I 
have got a circular. There was a cir
cular in 1948 which says: 

" . . .. settlement of land should 
in no circumstances be made with 
persons who are not indigeonUs to 
the Province." 
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If he likes, Sir, I can give the num
'her etc. of this circular. This kind of 
(circulars were issued. 

Therefore, we want that these very 
deep-seated causes should be enquired 
into, because, are these orders of the 
Government and policies of the Gov
ernment in conformity with the Con
stitution? That is the point that we 
have to find out. It is good that these 
things have come to the forefront 
through Assam events. We hope that 
-every State will take note of them, 
'and we hope that we shall be able to 
slowly root out this type of chauvinism 
and difficulties that are arising in our 
,country. 

Now, Sir, I will come to the point of 
"judicial enquiry, why We want a judi
-cia! enquiry into these terrible hap
penings. I have tried to explain that. 
"But we are opposed to the amendment 
suggested by my hon. friend, Shri 
Atulya GhOsh because it says in a 
:general way: "at an appropriate time". 
At least the Prime Minister went a 
little further and said that there should 
"be qu'ck enquiries, quick regional en
quiries. We do not know what kind 
of enquiries they will be. We want to 

Know how soon they will be consti
tuted? If high court judges of States 
'other than Assam or Bengal will con
'stitute them? What will be the terms 
of reference of those bodies? Will 
·they be able to go into the behaviour 
of the administration? We want them 
·to function within the next ten days. 
Only Goreswar has been mentioned. 
What about Nowgong? What about 
Lakhimpur? There are many places 
like that where this matter should be 
gone into. We do not mind that, but 
we are opposed to this sort of a blan
ket amendment saying that at an 
appropriate time it may be set up. 
What is meant by this "appropriate 
time"? Secondly, for the deeper 
probe, after the explanation given by 
"Shri Sen, I am more inclined to oppose 
this sort of a blanket amendment as 
suggested by Shri Atulya Ghosh. lIe 
said it may take eight months, nine 
'months or .even ten months. If that 

is so, then no evidence will be there. 
That is my feeling and that is why we 
want that there mould be a quick en
quiry. There is nothing to be afraid 
of. We know that there are good peo
ple everywhere, more so in Assam, 
and that we shall get help from tho'e 
who are saner elements. 

Lastly, S:r, I should like to refer to 
the point which has, been raised by 
Shri Braj Raj Singh. He mentioned 
about some speeches made in the West 
Bengal Legislature. Sir, it is a very 
serious situation. Some friends have 
asked us why Bengal is so interested 
in Assam. We are interested not only 
because there's a Bengali minority 
in Assam, not only becaUSe there are 
SO mal'Y refugees in West Bengal--of 
course, it is a big problem,-but we 
are also interested becaUSe we have 
very big minorities in Bengal itself to 
protect. Personally, Sir, I know-many 
of Us know-what trouble we had on 
the 16th of July to protect those mino
rities. Night and day on the 15th and 
16th of July, house to house, mohalla 
to mohalla, we had to go trying to 
instil some confidence, and we stood as 
protection at every corner of the road 
where we expected trouble .. That is 
why we are interested and we want 
you to help us. That is why this ques
tion has been raised in this way: "Dr. 
Roy, do not take the responsibility if 
you do not get the help of the Centre". 
In order to get help from the Centre, 
Sir, we must have an enquiry. This 
is the cry that Bengal has raised. This 
is not a chauvinistic cry or something 
by which we .want to put some people 
in the dock. We are their friends, we 
are their brothers and sisters, we are 
a part of India, and that is why we 
are interested in solving this quest;on. 

Dr. SlIshila Nayar (Jhansi): Mr. 
Chairman, Sir, at the very start I wish 
to pay a compliment to the Govern
ment of Bengal and to my friends the 
workers from every party in Bengal 
who did a splendid job in preventing 
any outbursts and reprisals in Cal
cutta as a result of the refugees who 
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had come from Assam and the tales 
that they had carried. S·r, I was one 
of those people who had the unfortu
nate experience of seeing how the 
tales carried by refugees at the time of 
partition led a trail of holocaust from 
one place to the other, and I think we 
may well be proud of the fact that we 
have sufficient sanity left in this coun
try that there was no aftei"math of 
what happened in Assam-4lnd what 
happened in Assam was really very 
very bad. 

Sir, when I went there I was re
minded of the scenes I had seen in 
Noakhali. The only d'fference was that 
there was not any forced conversion, 
there was not any element of commu· 
nalism. I am glad of that, because 
this one instance of riots in Assam 
brought out one thing very nicely. All 
hon. friend from the Opposition 
Benches a moment ago tried to bring 
in an element of communalism, tried 
to bring in the fact that it was some 
people from Pakistan who were at the 
back of Assam happenings. But, Sir, 
what I wish to bring out is the fact 
that not only nobody from Pakistan 
was responsible, so far as I know, but 
even in Assam it was the Muslims, by 
and large, leaving one or two excep
tional instances, who indulged in tht: 
riots. They actually helped the Hindu 
Bengali refugees. 

PaDdit Brij Narayan "Brijesh": Sir, 
may I just .... 

Dr. Sushila Nayar: Sir, I am not 
yielding the floor. I have very little 
time and, therefore, I would request 
hon. Members not to interrupt me. 

Sir, in Assam the Muslims did a 
splendid job. I am a witness to the 
fact that in a place near Nowgong the 
Muslims in the villages round about 
sheltered and fed about 2,200 Hindus-
Bengali-speaking Assamese--for near
ly eight days. In another place, Sir, 
a single individual sheltered and fed 
400 Bengali-speaking Assamese Hindu 
men, women and children in the same 
manner. He ·was a Muslim gentJem'm 
called Danishmand. He was really 
danishmand, I should say. 
1019(Ai) L.S.D.-4. 

8hri Tridib Kumar Chaudhuri 
(Berhampore): He also brought out 
his gun to drive away the rioteers. 

Dr. Sushila Nayar: Well, Sir, there 
are some bright instances of that type 
where the Muslims have come out and 
have protected the Hindus, so that it 
is a cheerful sign, a sign that we are 
getting over this awful repercussions 
of the partition times where commu
nalism was rife everywhere. 

But, Sir, in the place of communa
lism a worse poison has raised its 
head, and that po'son is the poison 01 
provincialism. By and large, these 
bright instances of Muslims sheltering 
the Hindus were Muslims of Bengal 
origin who sheltered the Bengali
speaking Hindus in Assam. There 
were a few instances where Assamese 
also came forward and protected the 
Bengali-speaking Assamese. But, S'r, 
I did not come across any broken 
bones where anybody had offered re
sistance to the rioteers and got beaten 
out. Those were the t:'1)es of instances 
which We had seen at the time of pa:"
tition riots, but they were not here. 
Why is it happening? It is happening 
because of the linguisfc provinees 
leading to linguistic loyalties in prefer
ence to national loyalty. To have a 
job, yOU must belong to a particular 
linguistic group; to have certain posi
tions, you must belong to a particular 
linguistic group. As such, it is the 
vested interests or rather the economic 
factors that have come into play in the 
name of linguistic 1~yr.;r,,~. 

15 hrs. 

Along with the economic factors, 
there are very impor!ar.t -,,·1 :'--- .. 
rooted social factors.· I have been deep
ly pained by and large in this debate, 
b~rring very few honourable excc?
tions-the debate of course has cut 
across party l'nes-that it became a 
question as between Assam and 
Bengal. It is not a matter of Assam 
and Bengal. It is a matter for the 
whole of India. It is a matter for the 
survival of our nationalism. Are we 
Indians or are we Bengalis, Punjabi~, 
Maharashtrians and what not? I wish 
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to say. whether I am born in Punjab 
or in any other State, I am an Indian. 
The hon. friend who spoke as a repre
sentative from tlie tr:bal areas yester
day said, "If he is not a tribal, he can
not be an Indian." I do not under
stand this kind of reasoning. I am an 
Indian first, and not a branch or a 
linguistic or a provincial group first. 
I am first an Indian and then I am 
something else. It is this aspect that 
has got to be brought into focus. 

I am a very small fry, but I would 
like to say in all humility that the 
Prime Minister is big enough to recon
sider whether We have made a mistake 
in creating these linguistic States. 
these linguistic provinces, which have 
created all these complications for us. 

The question of students has been 
raised. Students have been blamed as 
if they were the prime cause of the 
whole trouble in Assam. I have been 
everywhere in Assam and I know that 
students have played a very prominent 
part in these incidents. But who led 
the students? On the 12th August, 
there was an article in a leading 
weekly "Assam Bani" written by a 
professor in the Jorhat College--a 
very prominent college. The professor 
belonged to the honourable party of 
my hon. friend, Shrimati Renu 
Chakravartty. I cannot go into the 
article, for I have no time now, but 
I shall just mention the heading. In 
Hindi, it comes very aptly: 

q;vn: ~ JlTlJf '1:[111"11;, \fcf/" I: ;srr1f >3OT I He has 
encouraged all that has happened 
in Assam. He says that "the 
Assamese people were like stones; they 
had died, and they had come back to 
life." That professor was sorry that 
the disturbanees were dying down. 
These are the kinds of professors who 
teach our students. and indeed an hon. 
Member of this House had a role-
well, I need not say any thing about it 
now. 

Shrimati Renn Chakravartty: We 
are prepared to have an enquiry. You 
should alSo be prepared to have an 
enquiry. 

Dr. Sushiia Nayar: I am not yield
ing the ftoor. I have very little time. 
I am not blaming anybody. I am only 
trying to say that the students had 
leaders and those leaders led the 
students astray. Therefore, let us not 
put the blame on the students. Let 
us certainly search our own hearts. 
The dissident group of Congressmen is 
also involved here. Every party ex
plo ted the students. What lead did 
they giVe to the students? They 
should search their own hearts. 

An Bon. Member: Including yours! 

Dr. Sushila Nayar: I mentioned a 
moment ago about the students. A 
students' deputation met us. They 
were very senior students. They said: 
"What are we to do? Whenever and 
wherever we go, whether it is the rail
way or the posts and telegraphs depart
ment or other Central Gover"ment 
services, we see all Bengalis. They 
may be Bengalis of Assamese origin, 
but we see Bengalis and see them 
speaking Bengali. We get the impres
sion that all these All-India jobs are 
really monopolised by the Bengalis 
and we get nothing." They say that 
they may be completely wrong. They 
said so. Maybe, taking the all-India 
picture, the Bengalis are a little ahead 
of the Assamese. They were prepared 
to grant it but said, "let there be a 
better distribution". 

Now, why should the Bengalis be 
different? There are Assamese of 
Bengali origin. A very significant fac
tor that needs our attention is this. 
The Assamese have not struck against 
the Muslims of Bengali origin. Why is 
it? Why should the Assamese strike 
only against the Hindus of Bengali 
origin? I am not more interested in 
Assam or Bengal. They are both !l1y 
blood-brothers and I feel perfectly at 
home in Bengal and Assam. I am born 
in Punjab, but I admLt that I feel abso
lutely equally at home in any of these 
States. I have learnt six or seven 
languages of the different States, not 
because I was forced to but because I 
wanted to. I wanted to be able to 
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speak to the common people in the 
villages. I do not understand why the 
hon. Member from the tribal areas 
should have said what he said yester
day objecting to learning three or four 
languages. We all had to learn three 
Or four languages in the Punjab: 
everyone of us learnt Punjabi, Urdu, 
Hindi and English. Everyone of us 
learns four languages there without 
any difficulty. Later, we learnt Ben
gali, Marathi or Gujarati-whateycr 
language we wanted to learn. 

The point is this. The Muslims that 
have gone to Assam have identi1ied 
Ihemselves and associated with the 
people of Assam-the indigenous popu
lation of Assam, or whatever you like 
to cal! it-(1nterruptions) If they 
have to go for Namaz, they go to 
Namaz together. If they have to go to 
the mosque, they all go to the same 
mosque; whereas in the case of the 
Hindus, they will have the Bengali 
Kali Pooja and the Assamese Kali 
Pooia. They have the Bengali Kali 
Bari and the Assamese Kali Bari. It 
is the same with theatres and all the 
rest of it. I wish that we saw to it 
that whichever State we live in, we 
try to become one with the people of 
that State. 

Supposing the Prime Minister of 
India were to encourage the people of 
Indian orig'n in the different countries 
of the world-Mrica or Ceylon or 
Burma or wherever they are-to re
main as a separate group and demand 
their rights as a separate group, and 
not have anything to do with the coun
try concerned, how will the others 
living in those countries feel? The 
analogy is not complete, because that 
is a question of people of Indian origin 
residing in different countries and 
this is a question of Indians living in 
the different States of the same coun
try. What I am point'ng out is this 
that on the one hand, it is necessary for 
us, when we go to live in a particular 
State, to feel one with the people of 
that State, and on the other hand it 
is necessary for the people living , in 
that State to accept anybody else 
~oming from any other State as an 

Indian with equal rig'hts and not create 
any difficulties. 

As my fme is up, I am almost 
finishing. The Prime Minister said 
that there would be an enquiry for 
punishing the guilty people. Shrimati 
Renu Chakravartty said that if it is a 
question of six months or eight months, 
the evidence will go. Evidence is re
quired only for the riots, for the 
troubles that were created. That en
quiry is not being delayed. That en
quiry is being held now. Therefore, 
the question of evidenCe disappearing 
does not ar:se. 

Shrlmati Benu Chakravartty: What 
was the role of the administration? 

Dr. Sushila Nayar: A deeper en
quil'Y, an enquiry into the deeper 
causes is an enquiry which, as Shri 
Atulya Ghosh said, may be taken up at 
an appropriate time. The Prime Min
ister also said it may be taken up at a 
later time. That enquiry will have to 
go into the causes, social, economic 
and the rest. Maybe that enquiry may 
force us to revise OUr policy on the 
linguistic States. When we thought in 
terms of linguistic States, we were also 
thinking of develop:ng a language for 
India. Some one said to me in Europe 
"You were trying to haVe a language 
for India, a lingua franca for India, 
and develop provincial languages also. 
You have gone ahead with the linguis
tic States and the different State lan
guages. But development of the AI!
India lingua franca has lagged behind. 
This is imbalance. This is what has 
caused the trouble to a great extent." 
There is much truth in this statement. 
We may have to think about doing 
something with regard to it. I hope 
that the enquirY into the deeper 
causes will lead us to find out the re
medies and to revise our policy on the 
issue of linguistic States, it necessary. 

15.10 hrs. 

rMR. SpEAKER in the Chairl 

The supreme need of today is the crea
tion of a sense of security for t!te re-
turn of the refugees in the interests of 
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Assam and Bengal. As the Prime 
Minister said, there should be an en
quiry to bring to book the guilty peo
ple without any delay. 

Secondly, the rehabilitation facili
ties have got to improve. I feel that 
the mere presenCe of a Central Minis
ter in Assam will not do the job that 
everybody has in mind. To create 
~at sense of security, to help in the 
Job of psycholog:cal rehabilitation, to 
help ·the Assamese to express their 
repentance in action rather than in 
words, to help the Bengalis or the 
Bengali-speaking Assamese to settle 
down without fear and anxiety, I feel 
groups of workers are necessary who 
will stay with .them for a few m~nths, 
just as Bapu took us to Noakhali, and 
posted us to each village individually, 
to guarantee the safety of the people, 
with our lives, If it became necessary. 
That is the type of approach that is 
necessary and I hope the Prime Min
ister and you, Mr. Speaker, will think 
in those terms and take appropriate 
action. 

Shri Jawaharlal Nehru: Mr. 
Speaker, Sir, we have discussed dur
ing these three days a subject, which 
has naturally aroused tremendous feel
ing, more especi&lly, of course in 
Bengal and Assam. but to a certa~ ex
tent all over India. It would not be 
surprising, therefore, that strong feel
ing and passion sometimes found ex
pression here and even glimpses were 
seen by Us of what lay inside the peo
ple's minds and hearts. Nevertheless 
considering this very difficult and 
complex problem, We have dealt with 
it, if I may say so with all respect 
with a very large m~asure of restraint: 

Indeed, if we once get out of the 
rather, if I may say so, superficial 
~sPec:s of the problem and look deeper 
mto It, the very magnitude and com
plexity of the problem is if I ma,· use 
the ,,'ord, rather terrifying. It is a 
highly important subject today for 
Assam and Bengal, but as has been 
Irtated repeatedly by Members here, 
the problem is a much bigger, wider, 

deeper problem. It is not merely a 
question of Bengalis or Assamese. 
each one of us is affected and affected 
in many ways. 

Some people here might perhaps
though I hope not-imagine that the 
others are rather superior and these 
people, the Assamese, have not be
haved well and the Bengalis may be in 
some ways got excited, but we are a 
cool~headed people, not being so affect
ed, and we can take an objeclive view. 
Well, we are cool-headed because .1ur 
heads have not been hit. Probably if 
they had been hit, We would have 
been not at all cool-headed. It is easy 
to be cool-headed in those circum
stances. But I have felt sitting here, 
trying to listen, that my mind slightly 
wandered away. I almost felt as jf I 
was in a haunted place; not only this 
Chamber, but this great eountry itself 
became a haunted place for me and 
for all of us, with all kinds of ghosts 
and spectres, pursuing us-ghosts of 
the past, ghosts of the distant Dast 
ghosts of the. recent past, of our feel~ 
ings, of our conflicts and all that, be
cause what we are discussing here, 
whatever we may say about Assam or 
Bengal, is really about ourselve&
how we behave, how We feel, how we 
are excited against each other, how 
our superficial covering of wha t you 
like to call 'nationalism' bursts open 
at the slightest irritation. 

We forget it; whatever we may be-
Punjabis, Bengalis, Madrasis or Assam_ 
ese--immediately it comes out, just as 
in other ways. We talk so much about 
communalism, meaning thereby religi
ous, political confticts-how other 
things are suddenly swept away, when 
communal passions are roused. It is 
not the Assamese who are guilty here 
or the Bengalis; each one of us is a 
guilty party. Let us realiSe that. 

When we talk so loudly of our nati
onalism, each person's idea of 
nationalism is his own brand of nation
alism, it may be Assamese nationalism, 
it may be Bengali, it may be 
Gujarati, U.P., Punjabi or Madrasi. 
Each one thinks of his particular 
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brand in his mind. He may use the 
words 'nationalism of all India', but in 
his mind, he is thinking of that 
nationalism in terms of his own parti
cular brand of it. When two brands of 
nationalism come to conflict, there is 
trouble, eacn talking of nationalism. 

So also while talking about Indian 
unity. We want unity of our own 
thinking, of our own brand. It is jusL 
like each person's orthodoxy in his 
-O\\9n 'doxy'; other 'doxies' are hetero-
doxies. My nationalism is the real 
brand; yours, if it is different, is not 
the real nationalism. We all tend to 
th;nk that way mere or less. 

We talk about enquiries and causes. 
We may go deep down into those en
quiries and perhaps discover many 
things which we have forgotten, be
cause as, I think Dr. Krishnaswami 
said,-he talked something about our 
social structure, about our clOSe society 
we live in, not one close society, but 
numerous close societies all over. Of 
course, that is due to caste and other 
things. I am not going into it, but the 
fact is we live in close societies and 
groups, not only a Bengali close society 
or a Marathi or a Malayalee close 
society, whatever it may be. You 
will find that when you go abroad, 
wherever Indians are living in large 
numbers--not a few, of cours~you 
will find a seperate Gujarati club, a 
separate Malayalee club, a separate 
Bengali club and so on and so forth. 
They do not even have a single Indian 
club. Where they are in large numbers, 
you even have in some places 
a separate Gorakhpuri club. I remem
ber this particularly, because the 
Gorakhpuri club of Rangoon once gave 
me a purse of Rs. 10,000. It is ingrain
ed in our backgrounc:i, in our up
bringing, in our social structure. Of 
course, they are social structures that 
are changing and breaking up. That 
is a good thing. But let us realise how 
the condit'ons We live in are complete
ly different. We talk about national
ism bravely, but always at the back 
-of our mind is that particular narrow 
tYPe of nationalism which we think is 
nationalism, not the others. 

We talk very proudly and loudly 
about toleranCe and there is the whole 
of Indian culture. It is a culture of 
tolerance undoubtedly. But as com
pared to, let us say, Europe, in Euro
pean history, as it shows itself, it is 
a tolerance of peole, tolerance of COD
science that we always had. But where 
it strikes the social habits, we are 
intolerant, we haVe been intolerant. 
A person may believe in God or 
believe in the negatioD of God, you put 
up with him. In other countries he 
might, have been dealt with very 
harshly. Here, no, you can believe 
anything you like, but you must 
abide by the social rules that 
have been laid down by our 
caste. If you don't, you get into 
trouble. You are not only pushed out 
and exterminated but you are pursued 
in a hundred ways. This does not hap
pen so much, I suppose, in cities like 
Delhi and Calcutta, where things are 
different. But even now in the vil
lages it is a mighty power, and even 
in the cities for the matter of that, 
whether it is our marriage or some 
other ceremony, everything goes not 
by caste but by sub-caste, an amaz
ing division. It is one thing which is 
unique in India, at least so far as my 
knowledge goes. You read in some 
of our newspapers here column after 
column of matrimonial advertisements. 
It is an astonishing thing. Whenever 
a foreigner comes he is surprised for 
he has never seen a thing like that
somebody, an Aggarwal, this and that 
of some sub-caste wanting a bride or 
bridegroom. My education havin, 
been somewhat restricted and limited, 
I do not even know the names of all 
these castes and I get confused. 

Shri Tyagi: Why do you read them? 
Shri .Jawaharlal Nehru: That is a 

pertinent question. Fortunately, I do 
not reach them much, but sometimes 
they come before my eyes. As a mat
ter of fact, it has come to my notice. 
not by reading them directly. I have 
seen them quoted in some English 
newspapers, a matter ttf great amuse
ment for them. I haTe read it in • 
foreign paper. 

The other point that I was trying 
to make was that we are sliding on the 
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eurface of things and we talk of 
nationalism and Indian unity. Of 
course, there is truth in it. There is 
truth in our nationalism. There is truth 
in our belief and conviction of unity. 
That is perfectly true. But I do say 
that the conception of Indian unity and 
that conception of nationalism is a 
peculiar one, limited to each individual 
or groups of one way of thinking. It 
is not the common idea of nationalism. 
My idea of nationalism or my group's 
is different from that of somebody. It 
is largely conditioned by our social 
system. For generations we have been 
brought up in our social structure of 
caste system and the like. It is not 
an easy thing to get out of them. And 
it pursues us wherever We go. 

People talk that linguistic provinces 
have given rise to this. It may be that 
the idea of linguistic provinces haa 
encouraged this idea. But it is much 
deeper than any linguistic province, 
and that is why I gave you the exam
ple of an Indian living in Rangoon, 
Singapore or Ceylon, places where 
there are many Indians--a few, of 
course, cannot easily separate like 
that-who always go by their caste 
group or language group. They hard
ly meet each other. 

It is an amazing thing, and it is a 
terribly weakening thing. And if one 
good thing this tragedy in Assam has 
done, it has brought this skeleton out 
of our mental cupboard. At least, I 
hope it has brought it out so that we 
could see this very ugly thing, what 
it is. It is a bad thing, and it is there 
in our minds and hearts. It is no 
good any of us taking pride that we 
are above it, and we get excited. We 
may get excited about many things. 
We get most excited when that comer 
of our mind is hit. Then We get fright_ 
fully excited. 

Our friend, Shri Hoover Hynniewta, 
yesterday delivered a very interesting 
speech, I do not know what about. He 
was so frightfully excited when he 
quoted the famous American: "give 
me liberty or give me death". Now, 
I do not know where deeth came into 

the picture. I suppose the context wu 
what the Assamese should have .. 
their official language but he put it 
in the level of liberty and death. 

Shri Bynniewta (Autonomous Dis
tricts-Reserved---Sch. Tribes): I said 
liberty to think, the most precious of 
our liberties. If I do not have thlt 
liberty, then I cease to be a human 
being. It is better to have death rather 
than to lose the liberty of thinking. 

Shri Jawaharlal Nehru: You are 
perfectly right. Liberty of thinking. 
of course, is necessary. Nobody, not 
even the greatest tyrant has ever suc
ceeded in taking away the liberty to 
think. Sometimes what the tyrants 
have done is to prevent the expression 
of the thought, the public expression 
of the thought. Thinking, nobody has 
been able to check yet, at any time. 

Now, where is the question of 
liberty to think, or liberty just coming 
in at all! His conclusions may be right 
or wrong, but I am merely saying that 
if we are thinking of these petty mat
ters, relatively petty matters we lose 
all our standards, all our mental equi_ 
librium; we become unbalanced almost 
in our ... 

Shri Jaipal Singh: I think what he 
meant was liberty to think in his 
mother tongue, and not in Kashmiri. 

Shrimati Renu Chakravartty: How 
does that come? That does not come 
into the picture at all. 

Shri Jawaharlal Nehru: I am not 
criticising the hon. Member. I am 
merely pointing out a certain tendency. 
I can mention several hon. Members 
too, though not in criticism but to show 
how one is apt to be swept away. If 
he says he wants to adhere to a cer
tain language he believes in, I accept 
that. If he says "I do not want a 
language to be imposed on me" I 
accept that. That is a different mat
ter. But it is the context in which 
these hiDgs are said that matters, and 
sometimes, I venture to say, it becomes 
all wrong and all too narrow, an in
tolerant context, a context in which 
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it becomes curious and, curiously 
enough, the idea of tolerance becomes 
converted into intolerance over an
other language. It is a very curious 
thing, and even in this language ques
tion, if Shri Hoover says "I want the 
right to use or speak in my language" 
well and good. But, if he says "I am 
going to prevent the other fell'Ow from 
doing this" there he is all wrona. 

Shri ByDDiewta: No, 1 cannot be 
that much mad. 

Shri JawaharlaI Nehru: 1 know that. 
agree that the degree is limited. 

But my point is,-hDnestly, 1 am not 
dealing with this matter in a frivolDus 
way-what 1 am venturing to submit 
to this HDuse is this. The Assam
Bengal trDuble is a very very SeriDUS 
aspect 'Of 'Our natiDnal problem, a basic 
thing 'On which the whDle future of 
this CDuntry depends. In this matter 
everyDne 'Of us has to blame himself, 
and 1 gladly include myself. 1 do not 
knDW what 1 am. 1 cannDt judge 'Of 
myself, hDW narrDW I am in my think
ing. HDW can 1 say what I am when 
one cannDt judge 'Oneself? But each 
one 'Of Us is narrDw, because 'Of our 
traditiDns, 'Our inheritance in social 
matters, nDt in high philosDphical mat
ters. When we CDme dDwn tD 'Our 
traditiDns we have been accustomed to, 
each one, in the ultimate analysis, i9 
confined to the little kitchen in his 
CDmer-nDt jDining the 'Other peDple, 
not allDwing them tD enter eur kitchen, 
nDt eating with them or entering in 
marriage with them. Half 'Of 'Our lives 
have been spent in sticking tD these 
limitatiDns and rules. NDW, is it nDt 
surprising? And that is the reaSDn 
why we in India, individuals apart, 'Of 
CDurse, are amDngst the most difficult 
tD get 'On with a fDreigner. Often, 
there are criticisms here, whether it is 
'On fDreign affairs or anything, why is 
this dDne and that nDt dDne, as if we 
cDmmand the wDrld, as if we can 'Order 
people abDut, nDt realising that SDme
times the fault lies in 'Ourselves. 

PeDple CDme frDm abrDad. SDme
times they may discuss philDSDphical 
theDries, but they find an odd sDciety 

in India with which they cannot easily 
mix. They are surprised. Nowhere 
else, or at any rate hardly anywhere-
there are one or two exceptiDns-is 
this kind 'Of thing found. So this mix-
ture 'Of the widest catholicity of 
thought Dr 'Of philosophy which has 
made us great in many ways and the 
narrowest social life is a curious mix-
ture. Of course, both do nDt apply 
to us fully nDW. We have outgrown 
them and We are DUtgrDwing them. 
But they apply to Us enDugh to affect 
us and to affect 'OUr pDlitical life. It 
did not matter much when we func
tioned in our own narrDW grooves. 
But when we bring in democracy and 
'Open the door to eVery group to func
tion as it wants, that ancient evil 
CDmes up. It comes up and cDmes into 
conllict with the other grDUP which is 
coming up, the different groups each 
talking in its 'Own language of nation
alism coming up with the 'Other natio
nalism. 

What is, after all, what we call, 
communalism? When this question of 
Muslim cDmmunalism Dr Hindu CDm
munalism arose, YDU may well have 
described the twD as Hindu nationalism 
and Muslim natiDnalism and YDU 
wDuld have been ,cDrrect. They were 
different natiDnalisms. They came intD 
cDnflict with each 'Other. TP,e Hindus 
had the advantage becaUSe they grew 
up in this cDuntry and they cDuld call 
their 'Own communalism natiDnalist 
mDre easily because they were a part 
'Of India and had nDwhere else to go 
tD The Muslims had a difficulty in 
th~t they cDuld not put 'On that garb 
SD easily. But the fact is that they 
were bDth cDmmunalism. They were 
bDth that cDmmunal type 'Of natiDnal
ism-nDt everybody, I mean. I am 
talking abDut these variDus move
ments. 

HDwever, SD this is the basic issue 
and we shall have tD face this. We 
shall nDt face it by fussing abDut lin-
guistic prDvinces and all that. It may 
be that has encDuraged it-possibly it 
has. But it is deeper than that. And 
anyhDw the linguistic prDvinces Dr 
whatever they are are there. We 
have to accept them. We are nDt going 
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to cut up India again and again. We 
have to acept them for what they are. 
In accep:ing them we have to get used 
to the idea of living in peace and 
amity with each other and not raise 
this absurd bogey of language alJ the 
time. It is quite absurd, I think. 

There are certain difficulties involv
ed as Dr. Sushila Nayar said. In the 
rest of the world every educated man 
is supposed to know three Or four lan-
guages. It is only in India that he 
resents being asked to learn a langu
age. It is a most extraordinary thing. 
So it is a basic issue and it is a dan
gerous issue. We are not going to 
solve it by a debate here or by any 
committees or by anything else. But, 
at any rat~, if all these events in 
Assam have made IlS think about these 
issues and make the country think, 
this is a good thing, because our first 
step towards taking any action is to be 
mentally aware to the question and 
then try to solve it. 

I have ventured to say all this to try 
to create a background for our think-
ing because otherwise we live in an 
excited state and we shall not be able 
to take any step. My second point is 
this. We are dealing in this matter 
not wi:h some malefactors, some mis
chiefmakers, some scoundrels and the 
like. Of course, there are mischief
makers and malefactors. Get hold of 
them and punish them, whoever they 
may be. There can be no doubt what
ever that in a matter of this kind you 
must respect nobody. I mean to say 
that you must not allow anybody be
cause of party, because of some 
thing else or because of position to 
escape if he is a real malefactor. I 
admit it. There is no question about 
tha t. No party is going to flourish if it 
takes refuge in sheltering evil men. 
That should be quite clear. Let us 
punish them. But the fact remains 
that evil men flourish on such occa
sions be·.'ause they are in tune with 
the mind of the multitude. That is a 
fact to remember. Evil men flourish 
only on such things. The scoundrel 
flourishes only on such things, other
wise he is an ordinary theif or a per-

son who commits a:"son. It is a Police 
case. But the moment he comes into 
tune with the mind of the multitude, 
it is another type of thing. That you 
have to see. 

Acharya Kripalani: He can also 
create the mind of the multitude. 
am afraid, here the case was that the 
mind of the multitude was created by 
these people. 

Shri Jawaharlal Nehru: Naturally 
they act and react on each other. But 
the mind of the multitude has been 
created, if I may Say so, by generations 
not by a speech, by years and years. 
Even here somebody quotes somebody 
whe delivered a speech ten years ago 
or thirteen years ago showing a suc
cession of events, what Shri Bardolai 
said and what the Governor of Assam 
said in 1947. That itself shows a cer
tam connection Why? Why did Shri 
Bardolai say that? The Governor was 
Syed Akbar Hydari at that time--not 
an Assamese person but an outsider. 

Shrimati Renu Chakravartty: That 
was the Government's speech. Obvi
ously he was do:ng it on behalf of his 
Government. 

Shri Jawaharlal Nehru: Maybe, I 
cannot say. I doubt very much. A 
general sentiment may be there, but 
the words were his own. However, 
what I am saying is this. Here you 
go back 13 years. Why was that posi
tion 13 years ago? Let us think of it. 
Why was that position taken? Was it 
sheer cussedness. Why did that idea 
come into the head of apparently a 
good decent Assamese people and 
leaders. There must be some reason 
for that. I do not know. But I am 
merely pointing out these things. These 
are not sheer madness. When an idea 
comes to a good mind you have to have 
a reason for this. I say these thingS go 
far back. But I entirely agree with 
Acharya Kripalani that on such an 
occasion such things can be whipped 
up und()ubtedly. Undoubtedly they 
were and that too in the course ol 
several months. 
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I was in Assam earlil'.r this year. I 
forget the month, maybe February or 
March or some other month. In front 
-of the University I stopped for some 
kind of welcome by the s·udents. They 
presented me with an address. Half 
the address was about language, just 
saying tha~ they passionately want this 
language. At that time I' knew and 
felt about it. I realised why it was 
quite so passionately felt. Anyhow I 
told them, "Well and good. It is a 
good thing. But this is not the time 
to raise this question. There are other 
more important things" or something 
like that. So this thing, of course, has 
been going on and the language ques
tion for them had become a symbol 
not by itself the language. It was a 
symbol of their individuality, of their 
existence as Assamese. of their future 
and all that. When a thing becomes a 
symbol like th;s. rightly or wrongly, 
it bf'Comes difficult to deal with it. 
It bpcomes above reason. It is an arti
cle of faith or so:., ~·thing. It gradual
ly developed. 

This has swept ~ over practically, 
broadly speaking, every Assamese. 
Every Assamasa felt that way about 
the la::\guage issue. Some felt it more, 
some less. Some wise men, like Shri 
Chaliha, feeling that Way and yet see
ing the other side too, seeing the con~ 
sequences of some action tried to check 
this, tried to reason with it and tried 
to adopt a middle course because he 
is a man of vision and of tolerance. 
His attempt is always to win over 
people and not to enrage them. But 
broadly speaking this was the fact that 
language became the symbol of some
thing. They passionately desired it. 
When this happens it is relatively easy 
for ;t to be exploited for wrong ends. 
That is where, as Acharya Kripalani 
perhaps intended, the wrong people 
came in and excited them, moved them 
to wrong action because the ground 
had been prepared for all that was 
happening. 

My point in saying all this is that 
you must di~nguish in order to deal 
with a situation like this between the 
evildoer and a certain symbol and mllB6l 
opinion of a people. You have to dis-

tinguish and if you do not distinguish 
between them, if you feed both alike, 
then the evildoer becomes the hero of 
the people. You have to separate that. 
You must not allow him to become the 
hero of the people because anyhow you 
have to deal with the whole people. 
It is a very difficult thing and most 
difficult in a democratic society. You 
cannot do this. You cannot do it. 

Many hon. Members have suggested 
various steps that the Central Govern
ment and other Governments should 
have taken. I do not think they have 
quite realised what the consequences 
of those steps might be either on demo
cratic functioning or even on getting 
the results they aim at. After all, we 
~aim at remits, whatever the results 
are. We find., owing to a combination 
of circumstances, past history, peculiar 
feelings, whatever they ar~I do not 
know whether they are justified or 
not--a certain feeling from the British 
times of the Assamese being suppress
ed, being sat upon, by the British, by 
others, being ignored, and then a cer
tain release of that feeling coming. 
They eXPressed this release in curious 
unfortunate language. I am talking 
of 10 o~ 12 years ago as the language 
quoted shows. It shows rightly or 
w:rongly this feeling of release. Why 
did they get that feeling which they 
had to express in this way? It was a 
kind of a resurgent limited nationalism 
coming up: bad because it was limited 
and good because it is a new spirit. 
You see good and evil mixed up. It 
is difficult to separate them sometimes. 
Any way, here is this problem which 
has led to these disastrous conse
quences. 

In spite of being there, in spite of 
reading a large number of memoranda 
and papers, I would not venture to say 
positively and definitely, as deffinitely 
as many hon. Members, who probably 
know less than what I do about the 
facts, I mean, have done, about who 
is the guilty party. Of course, every
body knows as to what has happened. 
There is no doubt about that. It is a 
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very grave tragedy, a bad thing, not 
only because it is an evil in itself, but 
becaUSe it is a novel feature of a pe0-

ple in one State being driven out 
either by force or through sheer panic, 
most of it by panic. I am sorry that 
anybody should go away by panic from 
anywhere, because, panic is so infec
tious that it is difficult to deal with it. 

If I criticise the press, I do not mind 
if they have given wrong news or this 
and that. In a moment like this, one 
cannot balance these things because 
there is excitement. They may give 
wrong news. But I do think that what 
the press has erred is, they created or 
rather helped in intensifying a sense 
of panic. That is mY objection. It may 
be that they themselves got so angry 
that they did it. I am not criticising 
them. But, I do think that in a situa
tion which is a difficult situation, 
which is a panicky situation and you 
want to hold it--it is on the verge; 
you hold it or it goes to piec~ery 
little thing counts. If the press wants 
to hold it, they can help in holding 
it; if they do not, they can upset and 
we cannot hold. That is my feeling in 
this matter. 

Evil happened there in a big way. 
We have to face this situation. Hon. 
Members have repeatedly blamed the 
Central Government and the Assam 
Government and all that. My colleague 
the Home Minister took upon himself 
the responsibility for what the Central 
Government did. I am not prepared to 
permit him to shoulder all this respon
sibility. I come into the picture too. 
I am at least equally responsible. We 
are all responsible certainly. If we 
have erred or if we have erred 
deliberately or unconsciously, then, 
judge us and punish us: either 
this House or the country. But, 
I must confess that, looking at 
this picture, thinking of it again 
and again, I may tell you that 
we have given a good deal of thought 
to it. If anyone imagined that we 
have thought of it casually or ignored 
it, it would be completely wrong. I 
know that my colleague the Home 
Minister has lived a tortured life these 

months, the month of July and later,. 
because, there Were so many things to. 
trouble and disturb us. This Assam 
matter has disturbed him and troubled 
him more than anything, I know, both 
because it was bad and because as I 
said, it was a symbol of evil, a s~bol 
of o~ weakness, of OUr failings, dis
ruptIveness, narrowness of mind in-· 
capacity to function together, alw~ys a: 
tendency to go to pieces. It was a ter_ 
rible picture. It was a spectre of the
old thing coming out. We felt that. 
way. 

It really is not clear to me and I do< 
not understand what in these circum
stances, the Central Government could 
have done: major thing or minor thing. 
Because, even in the latter half or
June: we were worried, not too much. 
worrIed. I never thought like that. 
After all, it was our misfortune that 
such events like this happen in vari
ous parts of India. Almost everyday,. 
some odd thing happens. That certain_ 
ly is our misfortune. We have become. 
rathe~ accustomed. to reading this kind. 
~ thmg. Bad as it was, we had no. 
Idea that it would develop in this way. 
F?r my part, it is only in the begin
nmg of July that it came as a deep 
shock to me. Even before that, of 
course, we were writing as to what is 
happening, constantly in touch, by 
telephone, by letter, etc. I do not think 
it would be right for us to criticise 
let us say, the Governor who told ~ 
on the 28th of June that he hoped that 
in two or three days time this will 
die down. That was his jud~ment and 
he is not a man whose judgment we 
should not va1ue. That was h;s impres_ 
sion. Maybe he was wrong. That is 
the impression he gave us. Then came 
the succession of events early in the 
beginning of July. 

Immediately, the moment, in fact 
before the 4th of July, the Army was 
asked to go there. It is before the 4th 
of July and the Army was present in 
some part of Gauhati on the 4th of 
July and progressively afterwards, it 
came to other places, on the 6th to 
Shillong and so on. The Army was 
sent. That is the biggest thing that 
the Central Government can do. 
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Some one asked, why didn't you 
allow the Army to spread out and put 
an end to all these things, and why 
did you allow it apparently to function 
under the civil administration. Tha\ 
means, really, why didn't you declare 
martial law there and hand over the 
whole State to the Army? That is a 
possibility. It did not strike us because 
we do not think in terms of martial 
law. However, there it was. But, I 
do not think martial law would have 
made any immediate difference, be
cause, the Al1py moves in special 
ways. The Army does not take risks. 
It moves in large columns here, there 
and everywhere. It is not like the 
police, you put one Army man here 
and two army men there. They do 
not like it at all 

Shrlmati Rena Cbakravartty: Are 
we to understand that the Army was 
called out on the 4th of July and 
between the 4th and the next eight 
days when all this havoc took place, 
the Army could not do anything? 

Shri lawaharlal Nehru: The Army 
did function where it could. When 
this kind of things happen at a htm
dred places simultaneously, . . . 

Shri H. N. Mukerjee (Calcutta
Central): There is one report that 
for a two mile stretch there was con
tinuous devastation of houses allover 
the place near Nowgong. This is the 
report which we have got from the 
Women's delegation--a two mile 
stretch of continuous devastation. I 
cannot understand why the Army can
not function. 

Shri lawaharlal Nehra: I have seen 
Nowgong. You are right. There is 
a big stretch. I cannot give you 
exactly an answer whether the Army 
was situated there or not. But, I do 
know that on the 4th it was 
in Gauhati. Gauhati is a cen-
tral place. It went to Shillong 
on the 6th. It may be that it had not 
reached Nowgong then. On the 6th 
all this happened. You must remem
ber that all this happened on the 5th, 
6th, 7th and 8th; on 3 or 4 days they 
happened. It may be, within a day 

or two it got there. It could not have 
got there more swiftly because of th& 
simultaneous nature of these things. 

I asked a Police Superintendent. 
what were you doing. Because some· 
body complained to me that he tele· 
phoned to the police station to come 
and protect him as he was being 
attacked or he was told he was going· 
to be attacked that evening. He was 
a Bengalee gentleman, and he said 
that he had given notice to the police 
station that he had heard that he was 
going to be attacked in the evening 
or two hours later, but nobody came. 
So, I hauled up the policeman. He 
said: "Do you know, Sir, it was bed· 
lam in my police station. Hundreds 
of calls coming from everywhere, and 
my having a dozen or twenty men at 
my disposal. There was perfect bed· 
lam, what could I do?" I am merely 
narrating a fact, I am not justifying 
it. It shows that the police force was 
neither adequate nor competent
agreed. It shows, as has been admit· 
ted, that the administration collaps
ed. AlI that is agreed. I am merely 
narrating things as one found them. 
And aU this happened practically in 
the course of four or five days, this 
intensive thing; from the 5th to about 
the 10th practically all this happened, 
and they just could not cover it duro 
ing that time. Maybe, the Army 
could have moved more swiftly, what
ver it was, I cannot judge, but there 
was no civil authority stopping them. 
In fact, ultimately the disturbed Areas 
Ordinance was applied to two miles of 
either side of ·the river Brahmaputra, 
and this was handed over to the 
Army. 

Shri Hem Barua: Five miles on both 
sides of the railway. 

Shri lawaharlal Nehru: Quite cor
rect, not the Brahmaputra. That 
meant really covering every city, 
practically every city. In fact, that 
was handed over to the Army. 

Shrimati Rena Cbakravartty: On 
which date? 
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Shri Jawaharlal Nehru: I could not 
tell you, I am sorry, but certainly 
when I was there, it was in the 

_Anny's possession. 

Shri Sadhan Gupta: After the inci
,dent. 

Shrimati Renu Chakravartty: Every
; thing was over, and then it was done. 

Shrj Jawaharlal Nehru: No, no, not 
-that. About the 6th or 7th or 6th, 
possibly in those days. 

Sbrimati Benu Chakravartty: Your 
version makes us even more worried, 
because it seems that the Army went 
there, and there are a-bsolutely good 
roads connecting Gauhati, Nowgong, 

_Jorhat and everything, and they can
not move, they are immobilised for 
days on end. It is a terrible admis
sion. 

Shri lDdrajit Gupta (Calcutta
-South West): How can they move 
unless the civil administration order 
them to move? 

Shrl Jawaharlal Nehru: Yes, that is 
-true. 

The Army wants to have fixed 
,centres from which it can function, 
it wants to get places. Let us say 
Nowgong is a centre. It goes and 
sits down in sufficient numbers, then 
it probes out. It will not go out 
in small penny packets searching for 
people. It gets lost, it is afraid of 
getting lost. It is not used normally 
to dealing with this public kind of 
thing. However, I cannot explain 

-what the Army did, I have not gone 
into that matter, nor am I competent 
to do so. 

What I was driving at was this,
-I a"1 sorry, Sir, I have taken up so 
much time--that we have to remem
ber that this is a matter in which 
evildoers have functioned, but they 
have taken advantage of powerful 

-sentiments of the people which they 
-themselves, as Acharya Kripalani 
,said, may have incited. It is true. 

Acharya Kripalani: If you do not 
mind my interrupting You for a little 
while, all your al'guments come to this 
that this happened just like an earth
quake or a flood, and such things may 
happen again and we will be help
less against those natural calamities. 

Shri Jawaharlal Nehru: That is not 
my point. I am surry that I have not 
been able to ex;plain my meaning. 1 
do not think so. It is difficult for me 
to go back again in my argument. 

I have merely narrated as things 
came to us, and what I am begging 
this House to consider is this, how to 
deal with the situation. That is the 
problem before us. I am not going 
too much into history. 

In dealing with the situation, you 
have to deal with the evildoer, you 
have also to deal with the mass senti
ment, that is my point. And if you 
deal with the mass sentiment in the 
way you deal with the evildoer, then 
you cannot succeed. You can always 
succeed in the sense of martial law, 
that is not success, dealing with every
body through martial law. The 
moment you revert from martial law 
to something else, you come back to 
a worse position. That is the diffi
culty in dealing with it. 

I speak subject to correction, and 
am not for the moment including, 

what shall I say, Assamese Members 
or Bengalee Members here who may 
have gone to Assam, but I am rather 
thinking of others who may have 
visited Assam during these last few 
weeks, whoever they might be. Be
cause they have gone there, they 
have probably got some reactions of 
the position there, or II", ,-ituation 
there. You will find that they speak 
a somewhat different language from 
those who have not gone there. It 
is a fact to remember, because they 
have experienced somethin-g. It is 
not a question of reading a book, or 
reading Shri A. P. Jain's report. It 
is a feeling of sensing a situation 
which is highly important where 
masses are concerned. So, you will 
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find every one, as far as I know, who 
has gone there, to whatever party he 
belongs-it i. not a question of this 
party or that~presenting a picture. 
For instance, everyone of them has 
reacted rather strongly to the idea 
of a comprehensive ju:iicial enquiry. 
Logically, the argument is absolutely 
right, it should be there, and I ac
cept it, but I am merely pointing out 
how people react to it, having seen 
the situation there and realising that 
this might, instead of starting ·the 
healing process, hinder it, might 
create difficulties. It is a fact, it may 
be an unjustified fact, there it is. 

Take another thing, see how this 
thin.g cuts across parties. I do not 
know, I honestly do not know, what 
the views of the P.S.P. or the Com
munist Party are about the language 
question in Assam, I have no idea, 
but I was reading the other day, four 
or five days ago, the Assam Branch 
of the Communist Party supporting 
the demand of Assamese as the State 
language. They are perfectly entitl
ed to do that, but I doubt very much 
if the Bengal Branch will do that, 
that is my point. 

Shrimati Renu Chakravartty: Now 
the Central Executive has adopted a 
resolution that Assamese will be re
garded as the principal State langu
age, and that the other groups should 
have a round table conference to find 
out their opinion. It is in Shri Jain's 
Report. 

Shri Jawaharlal Nehru: I will not 
go into that. 

Shri Sadhan Gupta: Every branch 
will follow it. 

Shri Jawaharlal Nehru: What I saw 
was slightly different from what 
Shrirnati Renu Chakravartty said,
slightly. It did not say "the princi
pal State language", but "the State 
language", and that Cachar and other 
areas may do their district work in 
their local languages, which is a differ
ent thing. That is not your Central 
Executive resolution. 

Shri H. N. Mukerjee: That was an 
old document, and it is only in the 
light of the experiences gained after 
that the new resolution is there. 

Shri Jawahal'laI Nehru: It is obvi
ous the hon. Member knows more 
than I do about his party; how can I 
tel! him? 

Shri Sadhan Gupta: It is an annex
ure in the Report. 

Shri Tyagi: It is a revelation to us. 

Shri Jawaharlal. Nehru: I think it 
is after the Report that a resolution 
was passed in Assam on the 28th or 
29th August. It is after the Report. 

Shrimati Renu Chakravartty: 17th 
August. 

Shri Jawaharlal Nehru: The one I 
have read is of the 28th August. r 
am not wishing to press that. I am 
merely saying .... 

Shri Vasudevan Nair (Thiruvella): 
It was 28th July, and after that in 
August our Central Executive passed 
a resolution. 

Shri Tyagi: Anyway, a fact is a 
fact. 

Shri Jawaharlal Nehru: It does not 
really matter. I am sorry I have not 
got it here, because I really have a 
cutting with me, I have not brought 
it. 

Shri A. P. Jain: It is in page 8 of 
the Report. 

Shri Jawaharlal Nehru: I am not 
interested in your Report in this 
conection. I am saying something 
that happened after this Report was 
passed. I am saying something that 
happened three or four days ago. I 
think it was on the 27th or 28th or 
29th August, or just at that time that 
the Assam Branch of the Communist. 
Party passed a resolution. 

16 hrs. 

Shri H. N. Mukerjee: It is not a· 
question of the Assam Branch of th& 
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. Communist Party passing a resOlu
tion. The Bengalis in the Brahma
putra Valley also supported the idea 
of Assamese as the official language. 
It was not because of the declaration 
of Assamese as the official language 
or the declaration against it that the 
riots took place. It has much deeper 
roots. 

Shri Jawaharlal Nehru: This has 
"nothing to do with riots. What 1 was 
pointing out was how ihis matter has 
"cut across party lines; that is, the 
"party branches have been pulled this 
way and that way by mass sentiment 
in that area. That is my point. Of 
course, a party may by its discipline 
pull them up. That is a different 
matter. But. for the moment, they 
are swept by the sentiment of that 
place. It is quite natural; if it is a 
mass party, it has to feel that way. 
"This is the position. How are you 
going to deal with this? 

Obviously, the martial law method 
is basically not going to produce 
results. The martial law method be
comes necessary and essential where 
"there is constant disorder; you have 
to quell it. Ever since, roughly, the 
middle of August, there was no dis
order on that scale. There were inci
dents, individual incidents happening; 
true; undesirable; there was appre
hension, fear, if you like, in the minds 
of people; true. But the Army wl\s 
spread out. Even apart from the 
Government, -the Army was spread 
out in most places, and nothing could 
happen on a big scale. Therefore, 
even the administration, on that date, 
because I was there then, was func
tioning with a measure of efficiency; 
the administration admittedly had 
broken down previously except in two 
or three districts. And although the 
Chief Minister Mr. Chaliha was lying 
ill, the other Ministers, 1 felt, were 
doing a good job of work there, hard 
work. It was very difficult then to 
retrieve what had happened, to pull 
back; they were working very hard 
and fairly efficiently. We decided to 

give them special officers, competent 
officers from here and all that; we 
did send some officers, and we are 
still sending them. And we felt that 
the only way to control the situation, 
the best way rather, was through the 
government. 

Now, it was possible to push the 
government out. What would take 
its place? Either President's rule or 
something else. There was no other 
Government there; we felt that if we 
did that, we have to function in al
most a vacuum; that is, the suppon 
that we might get, the popular sup
port, would be completely lacking. 
Everybody in Assam, every group and 
party was against it. Of course, we 
could impose our will by the Army. 
The Army was there, to some extent 
everywhere. The Government there 
was not opposing our will. They 
asked for our advice, and we gave 
advice to them, and they followed it. 
They asked the Governor for advice. 
The Governor would have been our 
agent. The Governor was working 
very closely with them. So, we felt 
that any other step would, though it 
might perhaps be advantageous for 
a few days or weeks, ultimately 
come in the way of all the processes 
that we were working for. And we 
decided, therefore, to carryon with 
this, and we thought, we were not 
sure at any time; when it might not 
be necessary to have President's rule; 
if it did not function, then we do it. 

Shri Jaipal Singh: 1 only want a 
clarification from the Prime Minister. 
I am only trying to understand what 
the Leader of the House has told us. 
If once it is admitted that the ad
ministration has failed somewhere, but 
everybody says, no, do not come in, 
constitutionally, what is the position? 
Once they knew here at the Centre, 
are they not bound to step in? 1 am 
only trying to understand the position. 

Pandit Thakur Das Bhargava 
(Hissar): Certainly not. The Use of 
the word "May" in Article 356 shoWII 
it is discretionary with the President. 
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Shri Jawaharlal Nehru: But that 
surely depends; if I had been, for 
instance, in Assam, and saw the 
picture in Assam on the 6th or the 
7th or the 8th, I would have said, 
yes, you must come in, there must be 
some kind of Central intervention. 
.As a matter of fact, you must re
member that Central intervention in 
.a big way come, in when the Army 
goes there in a big way. It was 
there. Apart from sending the Army, 
the only thing we could have done 
was to remove the Ministry, and, 
maybe, send two or three senior offi
cers there to assist the Governor. 
That is the only change. The real 
thing was that the Army was broadly 
in control of the law and order 
situation. 

An Hon. Member: That is not the 
position. 

Shri Vasudevan Nair: The Army 
could not move. 

Shri Jawaharlal Nehru: That is not 
correct. The Army not only could 
move, but it was in full control of 
that two or three or four-mile zone 
on either side of the railways, and 
'several towns were in 'that zone. Of 
course, some of the viIIages were a 
little further away. 

I have taken a lot of time, but 
there are just one or two matters that 
I should like to mention. My point 
is, therefore, that we must look at 
this from this broad point of view, and 
look at it from the point of view of 
solving these basic problems there 
rather than putting some kind of 
marham or something and hiding the 
sores which will break out again. 
Therefore, we have tried to look upon 
it from that point of view. 

We have separated two aspects. 
And the two do not go togther. 
When you talk about judicial enquiry 
and talk about punishment, the two 
do not go together. One is judicial 
enquiry into basic matters; the out
look is different; the timing is differ
ent, that is, how long it will take. 
And if you mix the two up, those who 

are to be punished wiII also be mixed 
up with the basic causes and remain 
unpunished. It will delay matters. 
The whole approach is different. 
Therefore, the two cannot be mixed 
up. It will be harmful to both, 
harmful to punishing those who are 
to be punished, and harmful for the 
other enquiry; it gets mixed up with 
smaller details of punishment instead 
of looking at basic causes. There
fore, the two have to be separate. We 
shall deal with the one as early as 
possible, and that can be dealt with 
best by local enquiries, good enquir
ies, good people conducting them, of 
course, and let those guilty be punish
ed. As it is, there are four thousand 
or more people arrested. It may be 
that some of the principal instigators 
have escaped. Acharya Kripalani 
and other colleagues might remember 
the old days when there used to be 
Hindu-Muslim riots. We found, it 
was my e:x;perience, that after the 
riot, the peace committees that were 
formed invariably consisted of the 
biggest scoundrels in the place, both 
Hindus and Muslims. They came to
gether. 

Shri Jaipal Singh: Are they still 
there? 

Shri Jawaharlal Nehru: We do not 
have those riots now. What I mean 
to say is that those who instigated 
the riots came together in these 
peace committees. There was some 
virtue in that, no doubt. I have no 
doubt that in Assam too, probably 
some of the peace committees func
tioning now may well have as mem
bers some of the instigators of the 
riots: How do I know? It is quite 
possible. "They may even go and 
show their generosity and help in 
other ways. 

Shri Braj Raj Singh: You must 
know at least the agents. 

Shri Jawaharlal Nehru: However, 
the point is that these have to be 
separate. I do submit that the mixing 
up of the two together is to lose 
both. And one is a thing which 
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'should be done, that is, the local en
quiries, as quickly and as rapidly as 
possible, and then the other thing may 
be taken up. 

I am not for the moment laying 
stress on a very important aspect 
which the Ajit Prasad Jain delegation 
has stressed and which all do, who 
know anything about it, namely that 
we are dealing in Assam as in Bengal 
with imponderables. These are not 
easy things to handle, dealing with 
popular passions, popular sentiments, 
very difficult things. That is why I 
beg of the press to be careful in deal
ing with these matters and try to 
start the healing process. Therefore, 
I beg of everybody to start that pro
cess, not suppressing a fact; I am not 
asking for any suppression, but to give 
a whole tone of healing. What 
should our look be? I am all for 
punishment of the guilty. But 
should we set out with a policy which 
looks a policy of revenge and reprisal, 
or of punishment, that is, punishing 
those who are guilty, of course? 
The basic policy is that we should 
have a healing, a getting together, 
because we are dealing with masses 
of people who have to live together; 
and they have to live in peace or live 
in hostility. That is the main ap
proach of this. And if you acccept 
that approach, then you have to 
measure and count every step from 
that point of view. Mind you, this 
does not mean being at all soft or 
lenient to those who are guilty, whe
ther it is a party or whether it is an 
individual. 

Shri B. N. Mukerjee: Yesterday, 
the hon. Prime Minister favoured 
competent high level judfcial enquir
ies immediately on a regional basis. 
Does he resile from that position and 
make it more vague? 

Shri Jawaharlal Nehru: Not at all; 
I want enquiries, local enquiries; as 
far as I can see, they have to be 
judicial; I cannot guarantee that 

everywhere they must be, but pre
sumably, they have to be judiciaL 
'Judicial' does not mean finding all 
the High Court judges of India and 
putting them there, but 'judicial' may 
mean a district judge or whatever it 
is. I t means locally conducting these 
inquiries. I hold to that definitely. 
what I said yesterday, and I am pre
pared to repeat it. 

As regards the other inquiry, I sub
mit that it cannot just be held in the 
present atmosphere of Assam or West 
Bengal. It may be vitiated. There 
are too much passions about. You 
cannot get at the truth when a man's 
mind is distracted by passion, preju
dice and anger. The basic thing is 
that if you take a step whiCh actual
ly prevents the return of the refugees. 
then you are not serving anybody's 
cause. That is the difficulty, because 
that is the main thing, to get them 
back and then proceed with other 
things. 

So I do submit that the general 
attitude of the Government now in 
regard to this matter, which my hon. 
colleague, the Home Minister, and I 

_ have ventured to place before this 
House is, in the circumstances, pro
bably-I am not dogmatic; I do not 
know what the future will bring-the 
best course to be adopted. There
fore, I would prefer this House to 
give its sanction to this policy being 
continued. 

There is one small thing .... 

Raja MaheDdra Pratap (Mathura): 
Please send the members of the 
Bharat Sevak Samaj and Sarvodaya 
and Sant Vinoba Bhave. 

Shri Jawaharlal Nebru: As a matter 
of fact, Sarvodaya people are work-· 
ing there, and they are working very 
well. There are plenty of good 
people working there. 

The Deputy Minister of Community 
Development aDd Co-operatioD (Shrl 
B. S. Murthy): Perhaps he wants to. 
go there. 
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Shrl JawahariaJ. Nehru: Shri Atulya 
Ghosh t"eferred to what I had said 
the other day about Independence 
Day and its celebration or lack of cele
bration in Calcutta or West Bengal. 
Now, I want to make it clear that so 
far as the annual party which is given 
-on Independence Day at the Raj 
Bhavan was concerned, not holding it 
was entirely a matter for the Gov
ernor to consider in regard to the 
general circumstances. It it did not 
fit in with circumstances or was an 
irritant, then it should not be held. 
But what I.feel-and I would submit 
this for consideration of some of my 
hon. friends-was not right at all was 
the display of black flags on Inde
pendence Day, not only display of 
black flags but forcible removal of 
iIlational flags from many housel. 

Some Bon. Members: Shame, shamC'. 

Shrl Jawaharlal Nebru: Please do 
not say 'Shame', because all thes.! 
things were done when people were 
~ngry. When one is angry, there is 
no question about it. But the point 
to remember is that to encourage such 
a sentiment is not right. The indio 
vidual who did it is not to blame be
cause he was swept away by senti
ment. That is what I ventUf'e 
to say; it represents a senti
ments which would spread all over 
and India will come to great gdef. 

Among the amendments moved, 
'Would accept the amendment moved 
by 8hri Atulya Ghosh. 

Shrl Atalya Ghosh: There may be 
a misunderstanding. We were not a 
party to the black flag demonstration. 

Shrl Jawaharlal Nebru: I know 
that. I am not directly accusing any
body, but it is not a nice thing on 
lIuch a day to have black flags or to 
go about burning effigies, altmough 
they are perfectly justified in burning 
my effigy whenever they choose. 

Shrlmatl Renuka Bay: I want 
to seek a clarification. The Prime 
Minister said in his speech yesterday 
that certain judicial inquiries, zonal 

lDI9(Ai) LSD-5. 

ones, would be set up immediately. 
Today he did not repeat it. I 111'0111.:1 

like to know what is the position. 

An Hon. Member: He said so. 

Shri Jawaharlal Nehru: Nothing is 
going to be done immediately. It 
takes a little time to take any step. 

Some Hone. Members Tose-

Mr. Speaker: He 
answered questions. 
Mukerjee had asked 
he answered it. 

has already 
Shri H. N. 

a question and 

Shri Prabhat Kar (Hooghly): May 
I ask onE' question? 

Mr. Speaker: No more clarifica
tion is needed. I will put the amend
ment of Acharya Kripalani to the 
vote of the House. 

Shri Naushir Bbarucha (East Khan
desh): I want my amendment No. 3 
to be put to Yote, because I take it 
that Government have accepted the 
policy contained in that. 

Mr. Speaker: will come to 
that. I will first put amendments 
which are not likely to be accepted 
by Government. In that order, I will 
take up the amendments. 

I will take up Acharya Kripalani'. 
Amendment NO.7 first. 

Shri Jalpal Singh: Before you put 
it to vote, I would like you to reconsi
der your decision. You have got Nos. 
1 to 6 before No.7, which have not 
come up before the House yet. Your 
explanation is that amendments that 
are likely to be rejected by Govern
ment should be put first. Is that the 
correct procedure or do we not go in 
the order I, 2, 3, 4, 5 and so on? 

Mr. S~: Under the Rules, 
the Speaker can piCk out any amend
ment he chooses. 
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Acharya KripaJani: May I suggest 
one thing? The Prime Minister has 
said that there will be an inquiry. So 
I do not see why my amendment 
should not be accepted. We have 
not specified time. 

Mr. Speaker: I agree. Is the hon. 
Member, therefore, withdrawing his 
amendment? 

Acharya Kripalani: No, no. I want 
them to accept what they have said. 

Shri Jawaharlal Nehru: I prefer 
the language and wording of Shri 
Atulya Ghosh's amendment which I 
have accepted. 

Shrlmati Rena Chakravartty: Be· 
cause he is a party man. 

Mr. Speaker: In view of what the 
hon. Prime Minister has said, there 
seems to be an amount of agreement. 
Does the hon. Member withdraw his 
amendment? 

Acharya KripaJanl: No, no. I want 
them to accept it (lnterruptiom). 

Mr. Speaker: Then I will put 
Acharya Kripalani's amendment No. '1 
to the vote of the House. . . 

I would like to make one 
point clear. Shri Jaipal Singh 
brought it to my notice that the ob
ject of both the amendments--Achar
ya Kripalani's amendment and the 
amendment of Shri Atulya Ghosh is 
that there should be a judicial en
quiry. The only difference between 
the two is that while amendment No. 
'l-Acharya Kripalani's amendment
does not mention the time, it may be 
immediate, the other amendment 
mentions that the enquiry be conduct· 
ed at an appropriate time. 

All HOD. Member: That is not the 
only difference. 

Mr. Speaker: So, Shri Jaipal Singh 
suggested that if I put amendment 
No. '1 to the vote of the House, the 
other one would be barred. 

Shri Tyagi: Parliament is keen on 
every word used. We do not vote 
for meaning; we vote for words. 

Mr. Speaker: Therefore, I wanted 
to make it clear that the one does not 
bar the other. 

Shri Naashlr Bharucha: In sub
stance both are the same. 

Mr. Speaker: I am not carried away 
by the substance. . 

Shri Tyagl: Even if there is a shade 
of difference in meaning it is enough 
and Parliament has discretion to use. 

Shri Jaipal Singh: Mr. Speaker, I 
thought that I may assist the House 
in understanding the situation and 
that is why I ventured to suggest 
this point. Both the amendments deal 
with enquiry. My friend Shri Atulya 
Ghosh introduces the word 'appro
priate', which as you know, I object
ed to yesterday and I still object. 
There is nothing to prevent, in my 
amendment or Acharya Kripalani's 
amendment, the same 'appropriate" 
idea being there . . . 

Some ROD. Members: No. 

Shri Jalpal SlDch: It my hon_ 
friends will be a little patient and 
non-violent, I venture to say that 
there is nothing immediate about it. 
The whole point of order I was rais
ing is this. It my friends over there 
were to reject our amendment, then 
the next amendment, their amend
ment on the issue of enquiry, per se 
by itself, quite apart whether it is at 
the 'appropriate' time or otherwise, 
would be ruled out. My friend Shri 
Tyagi may know law and Englisb 
better. I do not know. 

Shri Jawaharlal Nehru: There il a· 
vital difference. As far as I remem
ber, Acharya Kripalani's amendment 
or Resolution is for an enquiry into" 
the disturpance while ours deals alsao 
about. the causes and remedies. 
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SJuimati ReDu Cbakravartty: I 
think it is exactly what you said. 
There will be a quick and swift en
quiry. That is what you said. 

Shri lawabarlal Nehru: That is a 
separate enquiry-not this. 

Shri Khadilkar (Ahmednagar); It 
is in your discretion to put the amend
ment of Shri Atulya Ghosh to the 
vote of the House. 

Mr. Speaker: Now, this is the view 
of Shri Jaipal Singh. Is that the view 
of Acharya Kripalani also? 

Acharya KripalaDi: The words that 
have been used by Shri Ghosh make it 
an indefinite time. That is all the ob
jection. 

Shri Atulya Ghosh: It is not indefI
nite time. 'Appropriate' means, when 
the time is appropriate. It may be 
today, tomorrow or a few days hence .. 
•... (InteTTUptiOllB.) 

Acharya KripalaDi: May I also sub
mit that the Prime Minister, I think, 
has misunderstood my amendment? It 
does not preclude a couple of enquir
ies or two kinds of enquiries. He has 
already said that he is immediately 
undertaking one. 

Shrl Barman (Cooch-Behar-Reserv
ed-Sch. Castes): Mr. Speaker, You 
will find that there is a vital differ
ence. The Prime Minister has just 
now informed us that in the amend
ment No.7, there are two things to be 
enquired. One is a comprehensive en
quiry into the disturbances and the 
other circumstances leading up to 
that disturbance whereas in the other 
amendment, we only recommend a 
judicial enquiry to enquire into the 
circumstances leading to the disturb
ances. We are not recommending this 
about the disturbances all. over 
Assam. (Interruptions.) but at partI-
cular places. . 

Mr. Speaker: If both are the same, 
I can put the amendment of Shri 

Atulya Ghosh first to the vote of the 
House. Nothing prevents me from 
doing so. If that is done, the other 
amendment will be barred and I do 
not think that Acharya Kripalani'9 
desire is that we should bar his 
amendment. He wants that his 
amendment should be put to vote. 

I find a vital difference between the 
two. Acharya Kripalani's amendment 
leaves him open to ask the Govern
ment to immediately undertake an en
quiry, tomorow morning. So far as 
the other one is concerned, it says 
'appropriate' time. 

Shri lalpal Singh: May I point out, 
SIr ..... . 

Mr. Speaker: Order, order. I will 
not allow the hon. Member to go on 
interrupting me like this; it is not 
right. When once a Resolution is pas
sed by this House, tomorrow morning 
an hon. Member may get up and ask: 
what effect has been given to it? Now, 
so far as the other one is concerned, 
it leaves it entirely to the discretion 
of the Government to find out what 
the appropriate time in when a 
judicial enquiry may start. That is a. 
vital dilrerence. 

The question is: 

'That for the original motion, the 
following be substituted, namely:-

"This House, having considered 
the situation in Assam and the 
Report of the Parliamentary Dele
gation thereon, presented to the 
House on the 30th August, 1960, 
is of the opinion that in view of 
the recent tragic happenings 
which have taken place in Assam 
and have created a sense of fear 
and insecurity in the minds of the 
minorities in Assam, a comprehen
sive enquiry by one or more. 
Supreme Court Judges be institut
ed to enquire Into the disturbances 
and the circumstances leading up 
to them and suggest remedies for 
ensuring adequate protection and 



6745 Motion re: SEPTElI4BER 3, 1960 Situation in Assam 

[Mr. Speaker] 

full enjoyment of theit- rights 
guaranteed under the Constitution 
to all citizens and preventing 
recurrence ot such incidents in 
tuture." '. (7). 

Th.e Lok Sabha divided. Ayes 48: 
Noes 168.· 

The motion was negatived. 

Mr. Speaker: Now, I will put the 
motion moved by Shri Atulya Ghosh. 
In that case, Shri Naushir Bharucha's 
will be baiTed. 

Shri Naushir Bharucha: Mine can
not be barred because it is a totally 
different matter. It only recommends 
to the Union Government to consider 
the desirability of assisting the Assam 
Government by a generous subsidy in 
the task at prompt rehabilitation ot 
tale riot victims in Assam. 

Shri Bimal Ghosh: Sir, I would re
quest you to put all the amendments 
together. 

Mr. Speaker: I shall put the amend
ment standing in the name of Shri 
Atulya Ghosh and others first. The 
question is: 

''That for the original motion, 
the following be substituted; 
namely:-

"This House, having considered 
the situation in Assam and the 
Report of the Parliamentary Dele
gation thereon, presented to the 
House on the 30th August, 1960, 
recommends that the Government 
should at an appropriate 
time set up a judicial en
quiry to enquire into the cir
cumtances resulting in the disturb
ances in the State of Assam in the 
month of July and to suggest steps 
necessary to prevent the recur
rence at such disturbances in the 
fUture.'" (5). 

The m:otidlt was adopted. 

Mr. SPeAker: I am afraid, all the 
other amendments are barred. The 
Honse has accepted a substitute 
motion. 

16.37 hrs. 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTY-NINTH REPORT 

Mr. Speaker: The House will now 
take up Private Members' Business. 

Sardar A. S. Saigal (Janjgir): Sir, 
I beg to move: 

"That this House agrees with 
the Sixty-ninth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 30th August, 
1960." 

Mr. Speaker: The question is: 

"That this House agrees with 
the Sixty-ninth Report of the 
Committee On Private Members' 
Bills and Resolutions presented to 
the House on the 30th August, 
1960." 

The motion was adopted. 

16.38 hrs. 

RESOLUTION RE: DISSEMINATION 
OF NEWS AND VIEWS BY 

NEWSPAPERS-contd. 
Mr. Speaker: The House will now' 

resume further discussion on the Re
solution moved by Shri Indrajit Gupta 
on the 19th August, 1960 regarding 
dissemination of news and views by 
newspapers and the amendment mov
ed thereon by Shri K. K. Warior. Out 
cit 2 hours allotted for discussion of the 
Resolution 20 minutes have already 
been taken up. 

SOlDe Hon. Member rose-

Mr. Speaker: Shri Joachim Alva. 

Shri Warior (Trichur): Sir, I have 
moved an amendment. 

·Names of Members who recorded votes have not been indicated under 
the direction ot the Speaker as the photo copy of Division result did not 
clearly show the names ot all Mem bers. 




